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Application is admitted, issue usual 

notices. Returnable by four weeks. 

Mr K.N.Choudhury, learned Sr.counsel 

prays for an interim order of stay of 

Annexure-V order dated 28.1.2000. Mr A. 
Deb Roy,learned Sr.CIG.S.0 submits that 

he has no instructions at this stage. 

On hearing the counsel for the parties 

the Arinexure-v impugned order dated 

28.1.2000 is stayed until further orders 

insofar as it relates to the applicant. 

List on 9.3.2000 for written state-

ment and further orders. 
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Date Ord'eroftheTribuna 

9.3.00 1. Two 	weeks 	time. 	is 	allowed 	for 

filing of written statementon the prayer 

of Mr. A. Deb Roy, learned Sr. C.G.S.C. 

I  List on 24 3 00 for written statement 

and further orders. 

Member(j) 	 Member(A) 

trd 

24.3.01 Written statement has been suni- 

tted. Serve%i the copy of the written 

statement to the opposite party. 	cf 
List for hearing on 17.5.000 

Member Im 
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19.1.01 

10 

C e. 	 91bp l 

a 
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:1 Akow_ 4-o:?t 

in view of the order passed in M.P. 

275/2000 list this case on 24.14 , 2001 
forhearing before the single Bench. 

Member 	
. 	 ViceChajrman 

k t 



of the Registry 	Date 1 	Order of'the Trihun.a 
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On the prayer of Mr.B.C.Das learned 

counsel for the applicant case Is 

adjourned to 9.2.01 for hearing, 

Vice—Chairman 

Heard learned counsel for the 

parties. Hearing concluded. Judgement 

delivered in open court, kept in 

separate sheets. The application is 

dismissed. No order as to costs. 

Membef( A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

44 of 2000 

9.2.2001, DATE OF DECISION • 

Kshitendu Kumar Malakar 	
PETITIONER(S) 

Se  

Mr. B.C.Das 	
ADVOCATE FOR THE 
PITIONER(S) 

VERSUS — 

Union of India 	
RS?ONDENT(S) 

Mr. A. Deb Roy, Sr. C.G.S:C. 	 •AOCATE FOR THE 
RESPONDENTS 

THE HONBLE MR. K.K.SHARMA, MEMBER (A). 

T} HON'BLE 

Whether Reporters of local papers may be allowed to see the 
,judgment ? 

To be referred to the Peporter or not ? 

Whether their Lordships wish to see the fair copy of the 
judgment ? 

Whether the judgment is to be circulated to the other Benches I 

Judgment delivered by Hon'ble Vice-Chairman. 
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IN THE CENTRAL ADMINSITRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 44 of 2000 

Date of decision : This the 9th day of February, 2001. 

Hon'ble Mr. K.K.Sharma, Member (A). 

Kshitendu Kumar Malakar, 
Son of Shri Kshirod Ranjan Malakar, 
Roypatti, Karimganj, 
District : Karimganj (Assam). 	 ...Applicant 

By Advocate Mr. B.C.Das 

-Versus- 

Union of India, 
Represented by Secretary, 
Department of Finance, 
New Delhi. 

Commissioner of Customs, 
N.E.Region, Shillong. 

Commissioner of Central Excise, 
Shillong 	 . . .Respondents 

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

OR D ER (ORAL) 

SHARMA K.K.,.AEMBER (A). 

In this application the applicant has challenged 

the order of transfer No.3/2000 dated 28.1.2000 issued by 

the Commissioner of Customs, Shillong transferring the 

applicant from Dawki Land Customs Station to Central 

Excise,Shillong. 

2. 	The applicant joined the Customs and Central 

Excise Department in the year 1984. From 1984 to 1994 the 

applicant served the Agartala Customs Division in 

different units. In 1994 he was transferred to Karimganj 

16 Customs Division vide order No. 4/99 dated 9.4.99. The 

applicant was transfereed from Karimganj Division to 

Dawki Land Customs Station within six months vide order 

No. 22/99 dated 16.11.99 the applicant was transferred 

from Dawki Land Customs Station to Bholaganj Land Customs 

Contd... 
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Station. it is claimed that the respondent No.2 issued a 

circular on 21.9.99 giving the transfer guidelines. As 

per the said circular Inspectors who had been posted 

continuously in LCS/ Preventive post were due for 

transfer after two years. As such the applicant who was 

working at Land Customs Station, Dawki could be 

transferred only after two yers. It is stated that the 

transfeer order dated 16.11.99 has been issued in 

violation of the guidelines issued by the respondent 

No.2. It is stated that the parents of the applicant are 

staying at Karimganj and they are not keeping good health 

and they are under medical trealment. The applicant has 

two school going children. As the transfer is made in the 

mid year the same will effect their academic career. The 

applicant had never represented before the respondents 

for posting at Dawki. The applicant prays that he should 

be allowed to complete his tenure at Dawki. The applicant 

made a representatiofl dated 19.11.99 with respondent No.2 

through proper channel. The said representation is still 

pending. As the respondents did not consider the 

representation dated 19.11.99 the applicant approached 

J this Tribunal by filing O.A. 417/99. By order dated 

13.12.99 this Tribunal gave direction to the respondents 

to dispose of the representation of the applicant dated 

19.11.99 within one month by staying the order of 

transfer. Till disposal of the representation, the 

applicant was allowed to continue in his present place of 

posting. While the applicant was expecting the disposal 

of his representtjon he was surprised to receive the 

impugned order No. 3/2000 dated 28.1.200 by which the 

1 services of the applicant have been placed at the 

disposal of Collector of Central Excise. The applicant 

has challenged this order alleging that it is irregular, 

Contd.. 
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arbitrary and malafide especially when the representtion 

filed by the applicant is still pending for disposal. It 

is claimed that the applicant cannot be transferred to 

any place without disposing the representation dated 

19.11.99. The applicant has prayed for setting aside the 

impugned order of transfer dated 28.1.2000. 

Shri B.C.Das, learned counsel appearing on 

behalf of the applicant argued that as per the transfer 

policy which has been placed at Annexure-2 to the O.A. 

the Inspector working in Land Customs Station would be 

due for transfer only on completion of two years at a 

station. As the applicant was posted at Dawki on 9.4.99 

on transfer he was not due for transfer. 

The respondents have filed written statement. 

Shri Deb Roy learned Sr. C.G.S.C. argued that Customs and 

Central Excise are the two branches of the same 

department. As per the transfer policy Inspectors are due 

for transfer after four years in one branch. The 

applicant has completed nine years in customs with a 

break of four months. The children of the applicant are 

studying at Karimganj and not staying with the applicant 

at Dawki. His parents are also not staying with him. He 

pointed out that transfer of the applicant to Shillong 

would not be in any way incovenient to the applicant as 

Karimganj, where his family stays, is nearer to Shillong 

than Dawki or Bholaganj. He referred to Annexure 1 to the 

written statement which is 	the order dated 16.6.93 of 

Principal Collector of Customs and Central Excise, 

Calcutta laying down the established policy of the 

department. As per the guidelines Inspectors of Customs 

and Central Excise work for a period not exceeding four 

years in one branch and with a maximum of two years witht-

one station. He submitted that the applicant has been 

Contd... 
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working in Customs department for more than nine years. 

If the applicant has been transferred to the Central 

Excise Department on completion of nine years the 

transfer cannot be considered arbitrary, as it is as per 

the established policy of the department. He submitted 

that two years posting at a station should be within the 

limit of 1 in either branch of the Department. He also 

argued that the transfer of the applicant was made as 

per the transfer guidelines of Department and it cannot 

be said to be in violation of the order of the Tribunal 

pasd in O.A. No. 417/99 dated 13.12.99. He also relied 

on the decision of this Tribunal in O.A. 231/99 dated 

24.11.99 in the case of Shri Pranab Sikdar Vs. U.0.I & 

Ors. which was also a case of transfer from Customs 

wherein the Tribunal held that "the period of stay in a 

particular station according to the guidelines dated 

30.6.1994 is normally 4 years. But premature transfer of 

an employee can be directed by a competent authority if 

administratively required. The administrative necessities 

are best known to the authority concerned and he is the 

best judge how to meet such necessities." 

4. 	I have considered the submissions made by the 

learned counsel for the applicant as well as for the 

respondents. It is seenk that the applicant has 

completed more than 9 year in customs department and as 

per the terms and guidelines issued by the Principal 

Collector of Customs and Central Excise the normal stay 

in one branch of the department is four years. Having 

completed nine years in customs despartment the applicant 

was overdue for transfer. The applicant has been 

transferred after a long stay in customs department. Such 

order of transfer cannot be called arbitrary/mala fide. 

The personal difficulties mentioned by the applicant in 

Contd... 
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the applicantion have been disputed by the respondents, 

as his family has not been staying with him. The transfer 

has been made as per the policy laid down by the 

Principal Collector of Customs and Central Excise, 

Calcutta. The respondent No. 2 has issued the transfer 

orrder within the guidelines/policy laid down by the 

Principal Collector, Customs and Central Excise as such 

the same cannot be called arbitrary. As such interference 

of the Tribunal is not required with the transfer order 

dated 28.1.2000 so far as the applicant is concerned. 

5. 	The application is accordingly dismissed. There 

will however, be no order as to costs. 

(K.K.SHARMA)'Th 
Member (A) 

trd 
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EF0RE THE CENTRAL AIY 1 INISTRAT rrETRIBTJTAL; :G ATDI BENCFI;: 

AT GUJAHATI, 

ORIGINLApPLICATION. 	 /2000 

ETtTEEN :. 

Kshitendu Kumar l4alakar, 

Son of Shri KshirodRanjan Malakar, 

Roypatti, Karimganj, 

District : Karimganj(Assam) 
• 	

• ' 

-And- 

Union of India 

• 	 Represented by Secretary, 

Department of Finance, 

Nevi Delhi, 

Commissioner of Customs, 

N.E. Region, Shilionq, 

Commissioner of Central Excise, 

Shiliong.. 

.. . Respondents, 

DETAILS OF APPLICATION: 

	

1, 	Particulars of Order a crainst which the alication 

has been made : 

	

1. 	 This application is made against the order 

No. 0372000 dated 28,01.2000 issued by the commissioner 

Customs, North-Eastern Region, Shillong Transferrin/ 

olacing the services of the applicant at the disposal of 

CDntd,, .2. 
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the Commissioner, Centr& xcise, Shillong. 

2, 	Jurisdiction : 

The applicant declares that this on'hle 

Tribunal has got jurisdiction to adjudicate the matter 

in regard to which this aolicntion is made. 

L.irntation 

The ap.licant :Eurther dsclares that this 

aolication is iell rithin tbc rerio -  of 1 hr.iita tion 

)rescrJbDd under Sctin 21 of the 	ml ds Lratire TrIJ unl 

Act, l)95 

ccs of the Case 

4.1) 	 hat the al leant is a cizien of IndU) 

an a oeanet resident of the S:ate of ssam in the 

district of Z<arimganj (s sam). The applic8nt joined the 

then Customs and Central xcise Department in the year 

1994 as an Insectr 1  From 1984 to 1994 the applicant 

erved the Aqartala Customs Divisions in different units, 

In 1994, the applicant was transferred to Karimganj 

Customs Division, Thereafter vide order No, 4/99 dated 

9.04,99 issuedby the Respondent No. 2, the applicant 

was transferred from Karimganj DivisiontoDawkiiSC. 

It is pertinent to state herein that the applicant 

neither represented nor opted for the transfer, but 

complied with the said order. Barely after six months 

the applicant has again been transferred from Dawki LSC 

to BIioláganj LSC vide Otder No. 22/99 dated 16,11.99 

Contd,, .3. 

P-'Wau- 



-3- 

issued by Respondent No, 2. 

A copy of the impugned Order dated 16.11,99 

is annexed hereto and is marked as Annexure-I 

4,2) 	That the applicant states that the office of 

the Respondent No. 2 vide C. No. II(26)20/ET-III/95 

dated 21,999 has issued a circular governing Annual 

General Transfer of Superintendents/Inspector Grade C, 

As per the said office Order/Circular,. Inspector who 

have been posted continuously in the Divisional Office, 

Ranges, LCS/Preventive Post for a period of six years 

and above, three years and two years respectively will 

be due fortransfer, From the above dffice order it can 

be gathered that the applicant who is wordng as Inspector 

in Land Custom station at Dawki can be transferred only 

after two years. It would also be seen that the applicant 

worked for five years from 1994 to April,,1999 at 

Karimganj Division. This is the professed norms and 

this is what has been incorporated,in the office order 

dated 21.9,1999, The Respondents must justify thei 

departure frdm such professed norms, It would thus be 

seen that the, aforesaid•transfer order dated 16.11.99 

has'een issued in violation of the guidelines noted 

above. 

A copy of the said office order dated 21.9.99 

issued by the office of the Respondent No. 2 

is annexed hereto and marked as Annexure-Il, 

Contd. . .4. 



.4.3) 	That the applicant states that apart from 

vilating the guidelines issued by the Respondent No. 2, 

the Respondents have also violated the professed norms 

governing, transfer in passing the imougned Order, 'It 1s 

brought to the notice of this Hon'ble Tribunl that the 

applicant's parents who are aged persons are staying at 

Karimganj. Both the parents are suffering from old age 

ailments andare under medical treatment and are not in a 

position to move to Bholaaanj, es:Ldes the petitioner 

who has two school going children are in their mid 

academic stream and the transfer order will adversely 

affect their academia career. In this connection it 

would also be pertinent to mention that the applicant 

was transferred from Agartala D.ivison to rarircranj 

Division in public interest and not at the Y3tiofl or 

reiuest of the alicant Therefore, having regard to 

the above c1deltnes, the resonen-ts are duty hound 

to allow the aplicant to. colete his temire . of two 

years at Daw3 LSC • 

4.4) 	That the aplicant StEtes that the apolicent 

served the Pepartrnent with ut.iost sincerdty and devotion 

and there is no blemish what-so-ever in his service 

career. Recently the apoilcant has been selectee or 

suoerintendent scale of pay under kssured Career 

Progression scheme by the D.P.C. 

4.5) . 	That the applicant states that the Respondents 

while issuing the aforesaid order of transfer violated 

Contd,. .5.. 
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the professed norms formulated by the Department in 

the matter of transfer, As oointed out above, barely 

fter six months of joininq at Oawki, the ap2licant 

bs again been transferred. The applicant never rep- 

resented. before the authority or opted for Dauki, which 

is 400 K1 away from Karimga.nj • Yet the applicant 

comol.ied with the order rid joined at Dawki L•.S.C Ø  Having 

joined the Respoments must allow the applicant to 

complete the tenure Such action on the part of the 

authority can not be in the public interest. Atleast 

the authority must justify the departure from the 

guidelines by roducinç the records, 

4.6) - 	That being aggrieved, by the .impucned order of 

the transfer,, the applicant filed a representatibn to 

the Respondent No, 2 through proper channel on 19.11.99. 

In the said representation the applicant has taken all 

the grounds taken in the present application. On the 

grounds taken in the application the applicant prayed 

for re cal 1± ng the 

order and prayed for allowing him to complete his 

tenure at Dawki L.S.C, in terms of the office order 

dated 21.9.99.. 

A copy of the representation dtd, 19.11,99 is 

annexed hereto and is marked as Annexu re-Ill. 

4,7) - 	That the applicant states that the authority 

did not consider the representation filed by the 

applicant. Situated thus the applicant had no aption 

Contd,..6,, 
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but to approach this Hon'ble Tribun1 by way of filing 

O.A. No. 417/99. In the said Origin.1 Application the 

the applicant pressed into service all the grounds 

mentioned above.This HonhlèTribunal being prernia 

fade satisfied about the illegality committed by 

the authrity in passino the order rqo. 22/99 dated 

16.11.99 was pleased to disose of the O.A. No 417/99 

vide •orcer d.,-ted 13.12,99 with direction to t.be reson-

dents to dispse of the rereentation dated 19.1199 

suitted by the alicant by n. soeakiric! order, it. 

'as alsh ordered that till disrosal of the represénta-

tion the applicant shall be allowed to continue in his 
OM 

present nlace of postina, i.e Da'ikia L.S.C. Liberty 

was al so given to the aoplicant to apiroach this 1on t hie 

4Tribunal if he still feels acgreived, 

cody of the said order dated 13,12,99 

passed in O.A. No, .47/99 is annexed hereto 

and is marked as Anneire-IV, 

4.2) 	. That meanwhile w.e,f 8.12,99 the applicant 

went ofnearnedleave and the aioplicant isstill 

on leave, 

4.9 	That after passing of the order dated 13.12.99 

in O.A. No 417/99, the applicant imediaté1y served 

a copy thereof before the rosDondents for corm1iance 

ut till date the respondents have not disposed of 

the representation. At least, till date the respondents 

have not coromunica ted anything to the ap1icant in this 

regard 1 	
Contd, .,7. 
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4.10) 	That while the matter rested at thus 

tie alicant kka, was shocked and surprised to 

receive the :Lmcmed order No. 03/2000 dated 28.01,2000 

issued by the respondent No, 2 by which the services 

of the aplicant has been placed at the disosa1 o:f 

the responcent 	fo 3, that too, in a cflfferent 

depa rtent. 

copy of the said .: pugnnd. order No. 3/2000 

(it, 28,01,2000 is annexed hereto and is 

marked as Arinexure- V. 

4.11) 	That the impugned action is highly irregular 

and arbitray, in as much as, the reondents have been 

actuated by gross rnalafide in placing applicant at the 

disposal of the respondent No, 3, especially when 

the representation filed by the applicant Is still 

pending.for disposal, MOreover, in view of the order 

dated 13.12,99 passed in O.A. No, 417/99, the applicant 

cannot be transferred to -'any place without disposing 

the representation dated .19.11,99, It w.ould thus appear. 

that the respondents have acted in total non-application 

of mind and by taking into account irrelevant considera-

tion, Therefore, the impugned orderS is kk legally 

not sustainable. 

4,12) 	That the' applicant states that the respondents 

- have cormnitted contempt of this HoiYHe Tribunals 

order dted 13.12.99 passed in O.A4 No. 417/99 in 

transferring the applicant to Central Excise Department, 

efore placing the services of the applicant. at'the 

Contd...  
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disposal of the resondent No. 3 the res'nndents 

ought to have disposed of the re:resentation dated 

1').11.99. The same hring not been one it is not 

open to the res?ondents to resort to the impugned action. 

in so far as the applicant is concerned1 

4.13) 	That the applicant states that the applicant 

is still working at flawki LSC, in as 'uch as, the 

applicant has not been released from Dauki LSC pursuant 

to the impugned order dated 28.01.2000. Therefore, 

there is no impedient to pass appropriate interim 

order to protect the rights and interest of the applicant 

• 	414) 	That under the facts and circumstances stated 

above this Hon'bie Tribunal may be pleased to set aside 

the impugned order of Transfer date(f 28,01,200 in •so 

far as the applicant is concerned. 

4.15) 	That this aplication has been filed bonafide 

and in the interest of justice 

5 	Groundsfor relief with 	al provisions 

5.1) 	For the applicant has acired legal and 

valuable right to complete his tenure posing of two 

years at Dawci Land Customs Station in view of the 

office order dated 21.9199. The sane having been 

flouted, theimpugned ore±'of transfer is legally 

not susta.tnable 

5.2) 	For that the applicant bà.s been discriminated 

Contd .... 9. 
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in the matter of transfer and posting in vithiation of 

the aforesaid office order dated 21.9.1999. 

53) 	For that the impugned order is legally not 

sustainable as admittedly, the same is violative of 

the aforesaid office order and professed norms, in as 

much as the applicant has not completed his tenure 

posting at Dawki IJSC. 

5.4) 	For that the action of the Respondents is 

not disposing of the representation dated 19.11.99 and 

communicating the result of the applicant is also viol-  

ativeof the law laid down by. the Apex Court. It is true 

that transfer orders can be issued in administrative 

exigency, but is effecting such transfers, th&Authority 

is bound to take note of the guidelines governing such 

transfers. Further, if any representation is filed, 

the same has y to be disposed of having regardto the 

/ . guidelines as well as the hardship faced by the Govern-

ment.servant. The same having not been done, the impug-

ned o±der is legally not sustainable. 

5.5) 	' For that the Authority miserably failed to 

take note of the hrdship that would caused to the 

children of the applicant if the applicant is. to be 

transfered at mid stream. This is a relevant. considera-

tion which the Authority failed to take note of L.he 

same. In the name of administrative exigency, the 

apolicaiit and his family members c -innot be subjected 

to harassment. 	' 	 C.ntc1..lO. 
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•5S) 	For that it would he extremlv dificult.for 

• the wife of the aplicaiit to look after his old end. 

ailing parents and his two children at i<arimganj More-

over, in Bhlaganj there i no good scho1 where the 

applicant's, children can get. admitted 

	

57) 	For that the respondents ought not to have 

oassed the impugned order, dated 2801.2000 without 

disoosirig the representation in terms of the order of 

this Hon'ble Tribunal, 

	

5.8) 	For that the respondents have violated 

administrative fair play and has displayed object 

arbitra:ciness in passing the impugned Orer, 

6, 	Details of remedies exhaused :- 

That the apolicant begs to state that he has 

exhausted all the remedies uvailable to him and there 

±x±b is no other alternative remedy than to 

approach the Hon'ble Tribunal by way of filling this 

a2plication. 	 . 

7 0 	Matters not previously filed or orend jn 

before any other court. 

That the applicant furthsr begs to declare 

that be has not previously filed and writ petitin/ 

appiicaton or suit before any court or authority or  

any other Benches •of the Hen' his Tribunal reg..rding the 

grievances for which this application has been made 

Contd.,,11 

jJf 
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and nor they are pending before any of them. 

8 1 	Relief Souflfor : 

Under the facts and circumstances, the 

applicant prays that the instant application be admitted, 

records be called for and after hearing the parties 

on the cause or causes that may be shown and on perusal 

of the recàrdsbe further pleased to grant the following 

relief, 

8.1) 	To set aside and quash the impugned Order No, 

03/2000 dated 28,01.2000 issued by Commissioner of. 

Customs, North Eastern Region, Shillong, Respondent No. 

2. as far as applicant is concerned, 

8.2) 	To allow the applicant to complete his tenure 

posting under Dawki Land Customs Station, 

8,3) 	Cost of the apolication, 

8,4) 	Any other relief/reliefs to which the applicant 

1sentitledto under the facts and curcuxnstances of.the 

case and as may be deem fit and proper. 

9. 	Interim order prayed I

for 

Pending disposal of this application the 

applicant prayes that the impugned order No, 03/2000 

dated 28,01.2000 as far as applicant is concerned be 

suspended,. 
[1 

ontd,.,12. 

;ti 
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The apiication is filed thrnith Advocate. 

11. 	Particulars of the I.PG, 

1) 	T.P.O. Wo 	: 

Date o.f Issue 	7b2.2000. 

Issued from 	: Guhtj. 

iv) 	Payablc at 	: Gur.hati. 

12 0 	List of ric1osureg : 

As stated in the Index 

• 	 ..Vcrifcaton 

R9L 



- 13 - 

R r 7, I C 71 rI 	N 

' 

I, Shri.. Kshitendu IZumar Iiá1kar, son of 

Shri (hirod Ranjan Ialakar, aged about 45 years, 

resident' of Roypatti,Karimganj, Dist. Xarimganj 

(Assam) .do hereby solemnly verify that the statement 

made in paragraphs 4.3, 4,4, 4.5, 4.3, 4.9, 4.11, 

4.12, 4613, 4.14, and 4.15 are true to my knowledge, 

those made in paragrahs 4.1, 4.2, 4.6, 4.7 and 4.10 

being matters of records are true to my informatIon 

derived therefrom and the rest are my humble submissions 

before the n'bl Tribunal and I have not suppressed 

any material facts of the case. 

And I sign this verification on this 

7th day of February, 20000 at Guwahati, 

it)p1iCaflt. 
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OF'FlcE 011'TJJ1 () IM1SSIONJ1 O1 CUSI'Oj\IS 

NOR'I'Ij EAS'I'11N REGiON 
SIIILI,ON(; 

PJ&O.22jl9g9 
Dated, Shullong the 16th FovcWbCt,1gg9 

Sub:- Transfer & Postings, 
Rotatjo11 &Adjitstenis in the Grade of Insjpectors of Corlinissioncrate Of CUStOWS, North Easteiti. Region, Shillong - Orders Regarding. 
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5. 	Ms. V. Muiv;iti 
P.Xkjp'L 
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..jThCU.S(ouisDjvjsju 	

..4.!Y!a(iCitoinsJ.)ivj.sj01 

J3aIai 1'.P. 
IiiI 	(UsIiiis I) i \. ISioi 

1cc1ij 	I I 3iaiicl, 

!'L_.. 

I(fl 	(LIstotnsf)jvjSj(,jl 
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lcchtijca I l3tancfi 
liitjihal (,1 tistoiits J)ivjsji,i, 

l)as\'kj 1 .C.S. 

IiUcf ('.P.!. 
Jntpltal (1 sionisi 

\I/.a\ I ( tiSfOiliS l)i 
	 I 1(tS. 1'Jare(Jtje ('cli 
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Cusms 1 kEsIIfl& 

/\nl i-SnnigiIi og ( Jolt 	I Iqi 

 

Narcotic Ce.11 

	

cusloills 	 Thi110 	- 

I301'sula I 	 I 3alat I'. P. 
Vi 1011 	jillIotig Customs 1)ivIon 	– 

111o1 	1..C.S.  
Sliillcjug Customs l)ivisioii 

f\lalakar 	 PYL. 	.. 
- ----------— 

	

lIgCUoIlJ)jV)II 	Shillong 	1)ivision 

S,K.CIiafjIa  I)as.kj L.C.S. 	 Pviwisla pj) •  

hIIloiig (.uston1qJ)js/j$)fl 

.—lLiIT 	Ant i-Sniuggll 'ig Un it 	Sitel Iah:i 7,1 r J..C.S. 
11 1 10119 	Divjsju0 	S1iilloiip Customs 1 )ki1 

JZ:. R. K. 	..'...1 .o. .. ..... 	.n --  IJI1I)hal (2us(o ins l)jVSj()n 	Customs 1 lqr., Shillong 

1& 	SWaoati 	
i 1cy. ul l jt .....  

11(jr. 

	

	... 	
1 !q ..S]ig -.  

.............-. ...........ffli-Sniuiing Unit 
19. 	A.K.Naticlj 

Customs 
	

Prev. (.Jnit 
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)I 	
I )t 	sioti 	I.(Ii.,SliIoiig 

All t.li ()lli('CIS i;iuiccI atjovc SIto11I(I i)( I liVC(I itjtl join Oil OF )CfOC 

(1<. N. I)AS) 	I  q ,7.  
COfvIMISSIQN tt OIL' USTOMS  

NORI'I I IAS'I'EIN RI)IoN 
SI 11I1L(.No 



C,No. Il(3)1/uI'/cc/cLLfsJ1/yg/5Q5 - 	
Ut. 1E. 11, 99 

Copy foiwaided !br iii1bij011 and ucccssaly action to :- 

The Collunjssjoiicr of CcntrJ Excise, Shillong. 

'I'hc Joint Corn issioucr(P&V) Cus touts & Ccii 	Ecic, Slifflozig. 
'I'lic Joint 

Co1uInis3i0flcl.çrCCjl) 
Customs & Central EXcj8c, Sliitknig. 

The Asjsit ComnilssioIlcr(p&1) ClIstolusIiqr.Qfljcc, Shullong1 

The Deputy/Assistant C 01111 .1ljssjol)C1-  of Customs nlcaiit for the conccrll('d officer(s) is/arc cilci dcivciy . 	 osed hcrjJ1 for causing 

0. The C.A,O., CU(i3 & Ceiitrj EXCjSC, Shullorig. 
The I'.t.o., Cu 	& C(iitn.jI EXCISC, Shiliwig, 

'l'lic Adminjsiv Oflicer(CUS) Customs IIqr,Officc, Shilloug, 

Thc Superj1te1ideiit 

.10. 'I'Iic superhitendent,Cuso 	I Iqr. 011ice, SLiiUong. 

11. The Umnchiiiic1iar 	T. II & 111/ Accts. f & 1/ Coti.EdcjU/ 	 aticc Branch of Customs & ciiLij E xcisc,Shilloiig. 	
Vigil 

 

1 11Spctoi for COzupllmicc, 
13. The Gcnc1 Sccrcr Group 'c' E Ccn 	 xccu 	Officers Associaliori, Customs & trnj Excjs, Shullong.  

14 .GUanJ File 

flu(77. 
ASSIS1'ANJ COMMISS!ONEI(P&I) 

CUSTOMS hIEADQuA1'j'R 
N.E. R. :::: Sill LLON (1 

•1 

'C. 



ANNEXURE 111 

J 

CUSTOMS & CENiT.Aj EXCISE 

C.No.Ii (26)/ET_XII/g5/ 609751037 

To 

SHILLONG 

C te 23 Sep 1 9 

The Assistant Commjssjon 	( 	) Cus./ C.Ex. 
Hqrs Office, Shillorig 

The ASSistant Commissioner of CUssishillong Div (A) 
The Assistant Commissioner of Cus,,_ 
The Superintendent( 	

_____ 
 

Subject z Option for Annual 
General Transfer of Supernntj ent/ Inspector Grade..c/1eg. 

Action is being initiated for the Annual General 
Transfer of SupEjntendeflts and, 1nspectors posted in CUStOMS 
and Central E:c1se CommissioneratesShjllon 

SuperinteIdents who have been posted in the same 

Central Excise for 
Continuous period of 4(four) to 6(six) years, 2(two)years 
and 4(four) yeaxg respectively will be due for transfer 0  p 

Similarly, Inspectors who have been posted contin.. 
/ ously In the I)ivjsIoal Office, Ranges (out-ssjde 

Divisioai 
/ Odice), L.c.;/p.p.s,customs formajons and in office of 

the Commissioner of Central Exclse/ Customs Hqns Office, 
Shillong for it Period of G(zlx) years and above, 3 (three) 
years, 2

(two) yeax, 4 4years and 6(six) yecrs to 8 

(eight) years respectively will also be due for transfer. 
It is, ther?fore, requested to forward the options 

of officers for posting In Customs & Central Excise in 
orddr of prefere1ce for next POtirig indicating the reason8 
therefor. Options in the prexcrjbed proforma (enclosed) 

Should reach this office on or bore 31.10.99. OptIons 

received after 31.10.99 will not be taken Into considara.. 
tion for Annual Ganeral ftansfer of 1999 6  it Is, therefore, 
requested to take personal initiative to send the options 
to this Office on or before 3 1.10.99, While forwarding 
the proforma it may be ensured that Lheseine Is duly 
verified by the Head of Office 0  

Please acknowledge receipt 0  
sd/- 

Joint Commissioner (P&v) 
Customs & Central EXCISO 

Shilloxg, U 



N E,t'vE 

'F0 

The Cotiiiiijssj01 1 . of Cusl:oziis 
North Eastern Region shillong. 

Sub_Representa 
retention 	 tion aginst sudden transfer and prayer for 

Respected sir 	 - 

Most humbly and respecthdlyl lay the Ibliwing kw hues be1oc your sogacious mind 
for Sympathetic consideration -i 
That Sir,1 ann an Inspector and have been traisferred from Karimganr Division to 
Dawki L.0 Station as per order of the Comnuissioner of Customs vide his 

bihice order no 

	

• Dated 	090.99 	.con1nnunijcted 	u rider 	endorseurieuit 	no lI( 3 )I/E'I'/CC/CJLL/SI.'99 Dated 01,O9.It is pertinent to mention that I have 
neither represented unol' opted lbr this unit.but complied with the order of the 
adu ni ni stratjon, 

It is shocking that once again I am ordered to be translri'cd to Bholaganja LCS in 
term of the order no 22i'99 l)ated 16.11.99 of the ConuInhjsgjo]le1 of'custonus, Shillong 
and that too within a spell of 6 months for no apparent reasoirit is irony of fate that I 
am transferred on public iTfiflie order and once 

1 settled my Thmi!y score.I am again transfried to I3holaganja,whjch has brought me 
evere hardship 

In this regard,I I Ike to lncnl:ioui that the transfrr policy fOrrnrU!lte(j by you and 
cominunicte(i to this o1fle• vide Shillong Division Cno II(27)1i'Et/Ac(s11)/c5_ 
DIV/95/799801 Dated 1. 1O99. forwarding the memo of the Joint Colmnissioer(P&V) no Il( 26 ) 20/ET111/9/G0975 1037 Dated 23 sept.99 has :ategorically enunciated the transkr policy and it. was made 2 years criteria lhr a station posting and 
Inoreover,those who are ripe for the transfer were given option to submit their choice of 
po.sting.I have neither completed years nor given a chance to submit an option, as I do 
xot conic under any criteria for transfer .1 have consciously ndi done any wrong in my 
works nor my superior ever noticed anything adverse ,hence I donot dcsrve 
punishnients by way of iiequcrt traiiskrs,wJijle others more senior were not 

touched. 
That sir,1 fei aggrieved by the frequent transfers, not in consonance with the transfer 
policy and feel denied of equitable justic, as some will be •transfCrred based on policy 
and Option,hemuce I lodge my grievance before your hlonoui for sympathetic 

oil.  

Under the circunistan(es! krvenitly pray to your good self to kindly retain rue at my. 
present place of posting at Dawki or else I may be allowed to urnove to the appropriate 
authority for eeking justice. 

Yours !itbfuhiy. 
(, 	 . 	 • 

(I.K.1\Iahu1car) 

	

• 	 Inspector,Dawki LCS 
Copy forwarded to 

The Asstt. ('omuunjSsjoniet of custouirsShuihlomig Division with time request not to 
relieve till the deci;ion oft he represenitatic) fl  
The Superintendeirt l)awki LCS with tine similar request mmot to relieve till 
dccj.s1011 oh the IelIcseulrtjnr . 	•' 	(It lI\Ialakai) 

LJ 

.,•J 	 •.. 	 . 	 • 	 • 	 . 	 . 
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ANNEXuRE.IV 

FORM NO 4 
(See Rule 42).  

In The:'Central Administrative Tribunal 
GUWAEIATI BENCH : GUWAHATI 

	

• 1 	 . 	' ORDER SHEET 
I APPLICATION NO. 	9. 	OF 199 

AppUa 

	

Respondent(s) 	 p(&,
ezaPL ot 

Advocate for Applicant(s) 

	

• 	 .-., 	.. 	• 	 . ..... . 

	

• ' 	
Advocate' far Re. 
	 . 

spondent(s) 	, 
'7,.. 	'.•'7 	 ,, 	 -. 

' 	6 

 - 	
- Notes of the cgistr 

L 3. i 2 , . 99 

order. of the Tribunal 

present Hop'ble Mr Justice D.N.Baruah, 
ViäeChajrman. 	

2 

The applicant has approached this 

Tribura1 chllenging the frequent trans-

fer orders . According to the -applic ant 
within months he was transferred from 

one place to another for the second time, 

which has caused great hardship to the 

applicant and the members of his family. 

He submitted Aflneire- IIc.repreaozt at ion 

dated 19.11.1999 but as nothing Was done 

and the transfer order Was going to be 

implemented the applicant has approached 
this Tribunal. 

4 Heard Mrk.N.Choudhury,ieard Couns-

el for the ápplicant.and Mr B.C.pathak, 

learned Addl.'C.G.s.c for the respondents. 

It.'is true that frequent transfers cause 

dislocation and hardship to the members 

contd... 



0.A. 417/99 

rV 

Notes of the Registry 	Date 	- 	Order of the Tribunal 

?hW 	 aIo suggests 

should not be 

transferred within 2. to 3 years. However 

employee transfer 

impugned transfer order does not indica-

te any suc emergent, natur :4..0fl 8i 
de ring the submisSions of: the learned 

counsel for the parties I feel that the 

authory should disLothepre-

sentation as early as possible ,at any 

from 

the date of receipis order and 

ii1e disposing of the representation 

the authority shall look to the relevant 

* 	rules and various decisionsof the apex 
4'/ 

' I 	 Court and pass a reasoned order. Till 

disposal of the representation the 

applicant shall-be allowed to continue 

in his present place of posting. If the 

applicant is stIll aggrieved hernay 

apprOach 

The pp cation is disposed of NO 

order as to COsts. 

Sd/..VICC QiAIRMANo 

ortified 	Copy  

riy R: 	 / 

DdiI 

 
irtrative 	b1$! 

'•H 	B,neh' 
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ANNEXUR B 

OFFICE OF THE COMMISSIONER OF CUSTOMS 
NORTH EASTERN REGION 

SIULLONG. 

RDER No. 03/2000 
PltCd..ShjIiong the 2 8

01  Januarv.2000 

Subject: 	Transfer and posting, rotation and adjustnient in the grade or 
Inspectors - Orders Regarding. 

The following transfer and postin, rotation and adjustment in the grade of Inspectors of 
Cotnruissjoei•atc of Customs. North Eastcni Rcgion. Shillong are hereby ordered with 
irnmedjatc.cffect and until further orders. 

No. 	Name of the 0 	 eofjosting 	
To L SI'Slin 	

j { Balaram Pegu. 	Sibsagar Range. 	 Agartala Airport I 	
Jorhat C. Ex. Divjjon 	A aflala Cthsloms Division. 

- 

j Dulal l3hosvniick, 

	

	I Agauala Range. 	 I 	Do 
Silchar C. E. Div. 

 

.; S. \'Lizumdar. 	 Do 	 DI-IF Unit. 
A 8. aia Customs Division. 

S. K. Chakraboi-ty 	 Do 	 Disposal Unit 
. . ...... 

.---._------------------- 	- - -------------.............- 05 	l. L. CIioudhu. 	 l)o 	 Tcchicai Branch 
I A ailala Customs Division. 

---- --.-- 	I 	 .- 	- 
I 

- 	I Tintikja C. Ex. Divis l orl .  - 

07. 	M. l3an& I Agartaja Range. 	 DIiP Unit 
Aaia -Customs DS)fl 

O.RThlflCIflkf1bOfl\. ! 	 --, -. 
- 	 - 

 

AL1.111.11a Customs1)j 	c Appilala Cmto ms j) ,  

Co,if:n,ir,i vn iiru 

ftL= 	aJ4' ° 



09. D. Ivlazuiiidar. Sabrooin L.C..S: 
Aga r t ah 	Division. 

DI-IP Unit. 	 . 

Agailala Customs Division. 

10 A. T. Livingstone. Agartala Range. 
Silchar C. E. Division,  

Do 

11. A. Choudhury. DI-IP Unit 
Agartala Customs 1)ivision. 

Khowaighat L.C.S. 
Agulila _CustomsDivisioft 1  

rT2-. B. Bhatthchaiee, BishalgarhP.P. 	
. 

Agadala Customs Division. 
Sthnantaput' L.C.S 
Aga rt ala Customs Division. 

13. B. FL Dutta. Mthuxjat L.C.S: 
Agartala Customs Division, 

Bishalgarh P.P. 
Agarlah_Customs_Division, 

Sabi'ooin 	1 1 ,1 1 . 	in 	addition 
Monubazar P.R 

Muhuiiflat L.C.S. 
Agariala Customs Division. 

 D. Modak. Statist csth' 	ci 	j 

Excise Hgrs. Shillomi 
- 

Divisional VE Unit 
Guwahati 

 Babu! Mazuindar. 

Kliazawl C.P.F. 
Aizawl Customs Division. 

 Dongginliari L1eiI.IT 
Aizav! Customs Division. 

 P. K. Neihsja! A.P.R.O. 
Customs_Ilqi.Shi!1ong 

A.P.R,O. 
Aizawl Customs Division, 

1 

 

M. Guite. 

L. 1-1. Feilu -em, 

Serchip P.P. 
AizawiCustoins Division, 

Silchar C.P.F. 
.aiiiiip 	('ustoins 	 ion 

Disposal Branch 
Aizavi Customs Division. 

iVS Unit, 
Ai7-av1 ('usloms 1)1 vkion. 

 T. Gin1thanmong. A.P.R.O. 
Aizaw! Cusioni.s 1)ivision, 

Khaw7.alvl C.l'.F. 
Aizawl Customs I )ivision, 

 

 

L. H.mar, 	
. 

ABhuan. 

Kjiawzawl C.P.F. 
Aizawl Customs Division. 

Serchip P.P. 
Aizawl Customs Division. 

iis 

f LawiDisposal 13i'anch, 
I- i_I\ I5I(Il. 	 I)unjJur (IIsIoIus I)i\isin 

24. Nanipon- 
J 1-) illl.1 1) tl l. Custom., Divi;ion 	j DnapiirCusiorns l)i i sion. 

,:I!::, ti 	,, 't'tt :'i' 

-Fb-J-'. CL-. aiJ 
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 L. Happyson. js Unit Jnpong L.C.S. 
Dirnapur Customs Division. Diinapur Customs Division. 

 P. K. Tayc. 	 . Law/Disposal Unit. A/S Unit 

4Pimapur Customs l)ivision. Dimapur Customs Division. 

27fP. L. Saiki tTinsukia H Range 	i fiinicai Branch. I . '  _4Thsukia C.EDivjsjon. 	4j  aur Customs Division. 
28 . AjOY Ghosh. AuditBrac1i. 	.. I A/S Unit. 

J_wahatj C. Ex. Guwahatj Customs Division. 

C. Sliat-ma. 
/ 

Nagaon JUnge. Tczpur C.P.F. 
Guwahati C. Ex. Division, Guwahatj Customs Division 

30. Madan I3aruah. Lamding Range. Ghasuapara L.C.S. 
Guwaf'tatj C. Ex. Division. Guwahatj Customs Division. 

3j. Karabj Das. A/S Unit. TecIucal Branch 
GuahiuCuomsDvisrn Guwahati Customs Divion 

i2. (j. C. Mandal. BarpaiRoad Range Mankachar 
Guw.ahatj C. Ex. Division. Guwahatj Customs J)ivjsjon. 

33. P. 1). Kakaty. 
- --.-. 

J A/S Unit I.C.D. Amingoa n, 
Guwaaj Customs Division Guwahati Customs l)ivijon. 

Jag 	
1TczpurC.P.F. 

Guvahatj C. Ex. DiviSiOn. 	I Guwahatj Customs Division. 
35. 

Unit  (iij 	a)1tlj ('ustoms I ) ivjsjn. Guwahati Customs I)ivisj0n. 
[36..  13. R. J3oro. Chapagurj A/li Daranga L.C.S. 

i)hul)tj C. lix. Division Guwahati Customs Division. 
 D. Dcka. 'I'ura I.)alu P.P. .. (.hiwahaij Customs Division Guwahatj_Customs F.)ivjsion. 
 D. K. Malianta. Dalu PP. 
.... 

Tura C.P.F. 
Gwyalimi Customs Divisi Guwaliiti Customs Divo 

 Swapan Das. -.---.-- P.13.C. I Rangc. .... 
AY.R.O. 

..................... 

(,uih iii 
 

C. I 	I)I51on 

D. Chakrabony. 1.C.I.). (J)EEC) Miiiigoati A/S Unit. 
(iv;iIiai i (uslotns l)ivisjon Guvaliatj Customs I )ivision. 

fl I?(.'l 
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It'-Ij 

flrT 

3. 1 C. K. Chanda. - 

4. Raitiendu Dulta. 

5. P. Mahanta. 	- 

46. R. Pathak. 

 A. Dutta. 

 Bhagirath Baruah. 

'Golagliat Range. 	... Customs Divisional Office 
Jorhat C. Ex. Divisjon. Guwahati 
C.C. Cell A/S Unit 	. 
_jcc Shiflong wahaiCustomsl)j.jsj 

Dhubri C. Ex. Division 

Guwahati Customs !)ivisj011. 

0/0. the Commr. of Appeals - Mhenci 	ngiT 	.. Guwahati. 	- Chivahatj Customs Divjsjøn.- 

DEEC (LC.D) Arningoan Disposal Unit - Guwahatj Customs Division Guwaliati Customs l)ivision. 

eVE Unit 	 - Rangia C.J'.F. 	- 
Dhubtj C. Ex. Divisjø. Guwahati Customs Divisio11. 

A/S Unit Law Branch 
Guwahatj customs Division. Guwahati:Cusloms DsiozL_j 

C. Ex. Hqrs. Audit. IS IUIhit 
Guwahati 

9. 

0. 
-- 

Stephen M. Thang. 

Chakma. 

K Singh 

Dis-posl Unit 
Aizawl Customs Division. 

Jowaj P. P. 	 - 
Shillorig Cusonis l)ivi.sion: 

Dhalai P. P. 

Moreh C.P.F'. 
In-i )lial Customs Division, 

Do 

. 	Do 

)2. K. R. Natli. 

.... 

.-----.--.----------,---..Valua(ion/Aud1t Branch; .............. 
A/S Unit. - Dhcibij C. Ex.Dj0 11  

53. 0. Panniei 	. Daranga L.C.S. Pallel C.P.F. - 	- 	- 
------------

Guwahatj Customs l)ivjsjoti jphaI Customs Division 
154. - S 
.. .... . i __•_____• 

R—Mciraba. Anti Si 
Implia l CuSt onis Dilvi%1011 .  I.nip h a l Cus (omsIvjsn 

Nungshj SingJi Tcciiiiic;iI 13iancti, 	- Anti Smuggling Unit, 
un ihCus(ojnsDji;ion fllCustonis Divisiofl. 

oll IJC.II /.;(', 

m 	 6 
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l4. Is.. Goswan i. 

--- 

C.C. Ccli, Cuslonis 1 Jqrs. 

__ 

S'utarkandi L.C.S. 
Kaiimganj Customs Divisioi 

 P. L. Smha. Nagoan Range. Fcriygliat L.C.S. 
---- Guwahati C. Ex. Division. Kariinganj Customs Division. 

. Ms..lipm. 
- Silchar II Range. Technical Branch, 

Silchar C. Ex.Divjsjon Kaiimgajij Customs Division. 

 Saul Bhat1ac1iaijee. Thsukia I RMQc. An.tj Stnu=lin thqt, 
- '1inuhia C. L'. Diion Kadm,&.-nj Cto1s Don 

 D. Roychoudhury. Borpata Range. Silchar C.P.F. 

 
_______________ 

Jayanta Banik. 
Guwahati C. Ex. Division. 
Technical Branch. 

Karimganj Customs Division. 
-.. 

Anti Smuggling Unit, 
C. Ex. Guwahati Karimgattj çorns Division. 

 Abul Nagoan Range. Badaipur C.P.F. 
Guwahati C. lix. Division. Karirn an Customs Division. 

Do 
 1. C. Mahanta. . 

- 

.--. _,... 

Jorhat Range. 
C. 

 Jorhat C. lix. Di visi0n 

 A. Roychoudhury. Silchar C.P.F. Dlialaj C.P.F. 
kflfflaflj Customs Division Karimgaxj Customs Division. 

11f1'J customs I)ivision Kaiimanj Cus tonis Division. 
67. I3(T 

DhUbflCLXDIVJSK)fl KanrmJCumsJ) 

Ms.cladce Sil 
- 	 - SiLhit C. l\I)i!sjon Kwirn 	,ij 	Ctis  j ()II  is lvision 

69. 13. I3hauacharjcc. A'E. Unit, 	
/ FuIcrial C.P.F. 

Sikhar C. lix. Division 
- Kani niglanj CustomsDivision, 

C. Roy. l3adarpur Range. '1 i.Ilabazar P. P. 
Silchar C. lix. Division Karimpanj Customs l)ivision, 

------- 
Chakrabody 

.---.----. 
P.13.C. Range, Silchar C.P.F. 
GuwahatiC.Ex.DjV)I] I)Ivision.  

Das. 

- 

	

1cnyghat L.C.S. 	 Dhatagarcj7 
. •IiLanj 	 Y)fl, 	ngarJ ç' stoiiis I )ivision. 

	

Do 	 A.P.R.o. 
•.±!!J (u3t omRl )1 VIsiOIL 

ConhInu('do,, IJe1 page. 
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74 	B.. B. Das. 	 A.P.R.O, 	 Fenyghat, L.C.S. 
aIinanj CustonsDivisio1. 	Karimganj Customs Division 

--- 	-----.- 75,. 	Sujit Bh.attacharjee. 	Law Branch Customs Hqrs. 	Ferryghat L.C.S. 

76. 	Tapas l3hattachaijee 	C. Ex. Audi Shi! 	 Si]char C.P.F. 
ti 
	

Kamgai Customs l)ivision. 

7(. 	G.RDas. 	 Mangaldoi Ra 	 Do I Tezpur C. Ex. Division. 	- 

Ms. V. Muivah. 	- A/S Unit 	 Disposal Unit 
Shillong Customs Division. 	Cu.stoms Ilqi. Shillon.___ 

inspection CcH, C. EX. 
- 	- 	 Slülloi 

* ). 	A. M. Paul. 	 C. Ex. Hqrs. Audit Branch 1 	Customs Tech./Adj. Hqrs. 
Shullong. 	Shil long.  

1. 	G. C. Slia 	C. Ex. Technical Bianch 	]3holaganj L.C.S. 

	

- Guwaliaft 	 ShonCustotncjv 

82. 	Ra.nabir Chakraborty. 	P.B.C. II Range. 	 C.C. Cell, Customs l - lqrs, 
- 	 Guwahati C. E.CDiVjoft 	illon. 

3. 	D.K. Chetri. 	 Icharnatj 	 Customs Hqrs. Law l3ranch, 
- Shi llong . -  

V. Angarni. 	 Appeal l3raneh, C. Ex. Hqrs. 	Ichamati P. P. 
Shill one. 	 Shil tone Custorns l)ivision. .1 

.,.. 	 ........ Sandip Dutta, 	Customs Ilqrs. Ptev, Jnit, 	C. C. Cell, Customs I lqrs. 
Slül. 	 SlüHong 

SC. 	A. Pothmilong. 	C. E X. Jics.Audj(Brai 	Jowai C.P.F. ___ - 	 , 	- 	jon. 	 - Shill on g C ustomsDsjon 

P. K. Saikia. 	 Nagoan Range. 	 A.P.R.O. Custorn.s I krs. 
Guwahati C. Ex, Djv1ou 	Shillong. 

R. V. Basaimoit. 	Customs Statistics Branch 	Customs 1 hp's. Piev. Unit, 
Flgrs. SlüI!ong. 	._._ Shillong.  

Bikram Slnkar. 	C.Ex. FIqrs.I1  

S. P. Dam Roy. 	Telecom \\'ilig Customs I Iqrs. 	Customs Statistics I3ranch 

	

jjhullong. 	___ 

Continued xz nexi page. 
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The f0I10ving officers in tie grade of Inspectors of Commissionerate of Customs, North 
Eastern Region1  Shillong are hereby placed at the disposal of Conunissjoiier of Central Excise, 
Shillong 

GARTALA CUSTOMS DIVISION 

 Sri G.C. Dcbbarma Agartala Airport P.P.  " 	 S. K. Dcbnath Do 
 " 	 Kartiek Sarkar Anti Smuggling Unit.  " D. Chakrabarty Disposal unit 
 " 	 C. Biswas Technical Branch 
 Mrs. R. R. Jlhowmik Technical Branch 
 Sri T. K. Sen Anti Srnugg1ig Unit. 
 " R. Ilazatika Agart ala L.C.S. 
 " 	 J. 1)as Sonanlura C,P.F. 

 Mrs. P. Biswas Anti Smuggling Unit. 

AIZAWI, CUSTOMS 1)1 VISION 

 Sri Lalt.awnljana KJiawzawl C.P.F. 

PlAw. !l (11c1OM DI VISION 

Sri L. Krclo 	 Anti Smuggling Unit. 
" A. K. Das 	 Law & Dkposal 

GU\Vi\i LATI CUSTOMS 1)1 VJSIuf 

 
 

Sri 	S. K. Saha Anti Sinuggliiig Unit. 
" B.K. Saikia Law Branch. 16 " 	 N. R. Choudhury Ohasuapara L.C.S.  " 	 D. J. Sinha lcchnical Branch.  " 	 A. Hussain Ghasuapara L.C.S.  " 	 J. B. Sharma Man.kachar P.P.  N. llhauacharjec lCD Amingaon 

 " 	 11. Goswarni Iczpur C.P. F.  ' 	 S. Goswanij Disposal Unit. 

Sill liUNG CtJS]Ofis 1)1 VlSi UN 

Sr, K.K. Malakar 	 Dawki L.C.S. 
" 	A. Adhikari 	 l3holaganj L.C.S. 

Conivzz,cd on ru'..rt page. 

i. 



;. Sri 
2;. 
21. 	'I 

2. 
 
 

a  
 

3.. 

L.N. Khaju 
A. K. Chakrabaiiy 
T.O. I-Iaokip 

T. C. Ngu11thozg 
P. Robn Singh 
R. K SUrcllandra Singb 
L. Sin-tie 

. Zomingliana  

Anti Smuggling Unit. 
Morch C.P.F. 
Churacllaiidpur P.P, 
Moreli C.P.F. 
Anti 'Smuggling Unit. 
Technical Branch. 
Paijel C.P.F. 
Muieh C.P.F. 
Churachan(jI)ur P.1'. 

9 

34. Sri 
35 
34. 
3. 
39. 
3 .  . 
.4 

4 	1 

4:. " 
4 	It 

44. I' 

451 .  

" 
" 

H. P. Roy 
R.KDas 
J. Mazumda. 
J. G. Paul 
P. P. Kujar 
Alokesli Dey 
T. 13. J3hatiaclmrjce 
P. Borbora 
R.Chairabaxiy 
S. K. Dua 
S.Deb 
P. Ghosh 
B. K. Bhattacliaijce 
M.P.Acltajjec 

Tcchjijcaj J3ranch 
Sileliar C.P.F 
Anti Snuiggling Unit, 
l)adarpuj C.P.F. 
Dhannanagar C.P.F. 

Do 
lc1iyghat L.C.s. 
I)adarpur C.P.F. 
Anti Smuggling Unit. 
T3hanga PP. 
SuLarkaiiJ1 L.C.S. 
TeChnical Branch. 
Fulcrt4il CJ'.F, 
lillabazar pJ) •  

48 
49 
50 

Sri SWaflJ) Sllanna 
Ms. T. Sliylla 
Sri Swapaii Kr, Roy 

l)isposal 13r. 
Ilqi'. Prev Unit 
leclinical l3ianch. 

S .L'- 
K. K.DAS) 

COMMISSIONER OF CUSTO1S 
NORflj EASTEJN IthGION 

Corlisnued on ne..t! page 
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ADMINISTRATIVE TRI BUN AL 

GIJWAHATI BENCH 
Aj 

0.A.N0.44 OF 2000 

Shrj K.K. Malakarc 

.Applicant•: 

-vs- 

Union of India & Others 

.Respondents 

IN THE MAT'IER OF : 

written stement submitted by the 

Respondents 

WRITTEN STATEMENT 

The humble respondents beg to .ibmitL 

their written statement as follows : 

is That with regard to para 1, the respondents beg 

to state that. the applicant has completed 9(Nine) 

• 	years continuously in Customs exceptrrnths in 

Central Excise, As per transfer policy order No.1/93 

dated 16.06.93 the staff from Central Excise to 

Customs will work in Customs formation for a 



I 

(P1 

-2- 

period not exceeciing 4 years with a maximum 2 years in 

a station.Iri the in stant case, the re  spondent begs to 

sthte that'he has followe the aforesaid orderi while 

E stt.Order No.03/2000 dated 28.01. 2000 where underShrj 

K.K.I'4alakar -js also released to Central Excise. Copy of 
the Eebc 	Order, dated 	 enclosed as 
nnexre_ItJ2 Cct 	e 	 O•rrL'a- oh. 	I. 0C1O 

4 j,.j , 	, ' - 

That with regard to para 2, 3he respondents beg 

to offer no comment,. 

That with regard to para 4.1, the respondents beg 

to state that the applicant was tran sfê rre d from Dawki to 

Bholaganj vide order No. 22/99 dated 16.11.99 on adminjs- 

tjjve exigency and mooth functioning of the Commi ssio-

nerate. However as per the directjn of Hon'ble Tribunal 

vide order dated 13.12.99, the authority hds:_-reVibwed his 

case while disposing of the representation and released 

his name to Central Excise since he has completed 9(njne) 

years in Customs except 4( four) .months in Central Excise. 

Fkrther the respondents beg to state that the Commissioner 

of Central Excise who is the cadre controlling authority of 

both commissionerate has issued a D,0.letter No.II/3/6/_ 

ET.III/99/152 dated 21-01-2000 for exchange of officers 

from Cu stoms to Central Ecj se vice-versa wherein the 

name of Shrj K.K.rial akar was al so included and in respon Se 

to that letter along with othexoffjcers as per norms he 

has been released to Central Excise. It is veiy much clear 

that contrary to what was alleged by the applicant, there' 

9 .. 3/ 



-3- 

is no malafide intention. (Copy of D.0.letter enclosed). 
).O' &erA (U 	/ 	, 1 	 VE- iii 

4. That with regard to para 4.2, the respondents beg to 

state that the 'Circular C. No.IX6) 20/RT-III/95/60975-

1037 dated 21.09.99 •i.ssued by the Joint Commissioner(P & 

V) 1  ustons and Central Excise, Shillong is a general 

Circular calling for option for who have completed the 

tenure in the same station/office and in Customs and 

Central Excise for actin to be initiated for the Annual 

General Transfe r As per the guidelines referred to above 

mentioned Circular, it is clearly mentioned that the 

Officers who have completed 4(four) years in Customs forma-

tion is also due for. transfer. In the instant caseVi the 

applicant has completed 9(nine) years in 'Customs formation 

except 4( four) months in Central Excise and therefore the 

name of the Applicant was release to Central Excise. In 

this reard reference may be drawn on O,A. No.231/99 dated 

24 11.99 in whIch the Honble CAT,Guwahatj Bench passed a 

judgment and held that "the prematire transfer of an 

employee can be directed by a Competent Authority if admi-

nistratively required and the administrative necessities 

are be st known to the au tho d ty 'con Ce med and he i s the 

best judge how to meet such necessities,"(copy enclosed) 
C 	-" 	' / 	• 5' T "-  

IvEcr OZ X. 

5. That with regard to para 4,3, the respondents beg to 

state that as pointed out earlier there was no ii.ation 

of the professed norms. It ipay be mentioned that while he 

was posted at Dawki Land Customs Station from Karimganj he 

never raised any objection about the shifting of his old 

.. . 4/- 
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aged parents there, and such it is clearly understood 

that his posting at Dawki Land Customs Station which is 

a sensitive posting served his ye xy in tere St and purpo se. 

irther his parents as well as ijis school going children 

never stayed with him at Dawki and hence allegations is 

bs se 1 e s s and ri dii cu lou s The au tho ri ty has go t every 

right to shift any officer to a ]ess/non sensitive place 

in public interest and in matter of puttingposting 

riglit person in the right place apart from tangible ele-

ments a major factor of influence is the Commossioner' s 

perception of whether from the ànti-iuggiing pint of 

view that continuance o f an o ffi cer po ste d in the p1 ace/-

station will be required or not. It may be mentioned here 

1at the applicant has managed a11 along his posting from 

one sensitive to another sensitive posting whereas the 

standing circular/instxutjon 131/89 pointed out that an 

officer who has completed 2(two) years or above should be 

shifted to a less sensitive/non sensitive place.Thexefore, 

the application is 1ab1e to be qiashed and disnissed, 
• 	 C - 	 Lkt 	 / 3 i/ 

---P 'h-i A N i'JE X" ZE - V1 

6. 	That with regard to para 4.4, the respondents beg 

to state that the 1st financial up-gradation under A.!.P. 

scheme was given to the applicant not on the basis of the 

quality of his service rendered In the department but it 

was conferred as per norms that he has completed 12 years 

along with a number of other officers, hence the A.C.P. 

has no link whatsoever with the transfer issue. Therefore, 

the application is liable to be quashed and diissed. 

I 	 . . . 5,l 
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7,, 	That with regard to para 4.5, 	 - 

the respondent also beg to stàté that in 

the earlier - Transfer Order the applicant was transferred 

to :Bholaganj L I C.S. on administrative ground in compliance 

with the Ministry' S Order issued vide D1 0, No. V-500/63/98 

dted 4.3.98 and to make the administration more efficient 

Now, in the present context, for the sake of better 

administration, keeping in view, of Hon'ble Tribunal Order 

dated 23.11.99 as well as other prevailing Rules and 

various deci sions of the Hon'ble Apex Court including the 

1ndamental Rules the authority has decided to release 

the name of applicant from Customs to Central Excise 

since the applicant has not only completed the 4(four) 

years tenure bu9(nhne)years at a strech. The action 

taken by the authority & ring Annual Gene ral Tran sfe r in 

this respectt is not contrary to any Rules and guidelines 

as mentioned in the foregoing paragraphs. 
J)O. 	43.9- , 

J 	 iA NJE 	- 	 I 

B. 	That:wjth regard 'to para4.6, the respondents beg 

to state that,: the 	hewajte bfcthe applicant has been 

released to Central Excise formation as stated above and 
placed under the control of the Commissione rate of ! so 

Central Excise, therefore, the continuance at Dawki L.C.S. 

un de r the Custom formation by the applicant doe s not an se. 

That with regard to para 4.7, the respondents beg 

to state that in compliance to the Hon'ble Tribunal Order, 

the applicant was allowed to continue at Dawk.tL.CS, till 

9 9 .6/-. 
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the comp rehen si ye review and sub sequent I sat ance o £ the 

recent released order dated 28.01.2000 as stated in the 

above paragraphs in pursuanceof the D.O.letter No.11/3/-

6/ET.III/99/152 dated 21.01.2000 from Central Excise to 

Customs regarding exchange oEofficers was effected. So, 

i s sue o f a separate o rde r to di spe rse o f the rep re sen ta-

tion in question does not arise. 

That with regard to para 4.8, the respcndents 

beg to state thatL the, applicant has gone on earnAw.e.  f. 

08. 12.99 i.e. before passing order of Hon'bie CAT, 

wahati Bench on 13.12.99. The applic-ant has joIned in 

Dawki Land Customs Station after availing earn leave in 
By 

the month of February, 2000 only. Honou ring the Hon'ble 

CAT order 13.12.99, the respondent has not passed any 

order obstructing the joining of the applicant. However, 

he has been release to Central Excise afterwards on his 

joining as per norms followed. 

That with regard to para 4.9, the respondents beg 

to state that the Hon'ble CAT,Guwahati Bench has direc-

ted the respondent No.2 vide order dated 13.12.99to 

dispose the representation of the applicant as early as 

possible at any rate within a period of one month from 

the date of receipt of the order. After careful examine-

tion o f the rep re sen tation and the to tel service period 

of the applicant in Customs formation it was found that 

the applicant has rende red maximum pe rio d o £ se rvi de in 

. . . 7/- 
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• - Customs formation and hence it has benn decided that 

his service shall be placed at the disposal of the 

Commissioner of Central Excise for posting in Central 

Excise formation. - 

1-2. 	That with regard to pare 4.10, the respondents 

beg to state that.. the applicant has stated that the 

respondent N0.2 & respondent No.3 is a different 

Department whereas Customs and Central Excise is beibng- 

ging to same Department under Central Board of Excise & 

Customs underinistry of Finance, Department of 

Revenue. Hence the applicant wan ted to mi si ead the court 

to get favour and as such application should be dinissed. 

13. 	That with regard to pare 4.11, the respondents 

beg to state that the aj., l,,pgaf&06-0ofcgr&ss malafide in 

placing the name of the applicant at the disposal of the 

respondent N0.3 is baseless Sand does not arise, since 

the applicant has already completed 9(nine) years in 

Custhms formation except 4( four) months in Central Exci e 

qnd will be evident fn)rn the discussion in the foregoing 

• 	pare. 

I 	' &e  
14. 	That with regard to pare 4.12, the respondents 

beg to state that they st respectfully sithnits that 

- 	the respondent has the higheEt regard?.. f6r the Order of 

Honbie Tribunal and there is no deliberate attempt to 
- 	

disobey the order of the Hon'ble Tribunal instead the 



am 

respondent has acted in accordance with order as reerr-

ed above. 

That with regard to para 4.13, the respondents 

beg to state that the statements made in this para is 

same as stated above in para 9 above, 

That with regard to paras 4.14 & 4e15, thee 

respondents beg to state that the J -Ion'ble CAT is there-

fore prayed to 1r* into the facts of the case judiciou sly 

as the transfer was made on administrative exigency and 

in public interest for the smooth functioning of the 

adrninistration, 	my ixbt 	:óutof5lace 'tb:ni'entionrtht 

thát'the respondents No.2 is responsible for the good 

administration of all the Customs offices which comprises 

seven states hence for tanpaenc5y añdff cti&iLE ftrnctio- 

fling o f the Cu stom s fm ation, sen si ti ye P0 sting was 

reviewed as per the direc tive of the Chief Vigilance 

Commissioner as already stated above. The Non' ble CAT is 

prayed to dismiss the application in the interest of 

good adrnini stration. 

 That with regard to para 5.1, the respondents begs 
to state that the order dated 21.09.99 is a general 

circular calling for option which has already been dis-
cu sse d above. In the case o f the applicant the tran s fe r 

ordr:was issue on administrative exigency and public 

interest and also on the grtunds of prescribed 	 off  

transfer frm Customs to Central Exckse after completion 

MA 
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of 4(four) years of tenure. Therefore, the argument 

of the applicant regarding tenure of posting is baseless 

and not legally entertainable. (History of posting 

enclosed). 

18. 	That with regard to para 5. 2, the respondents 

,beg to state that there is no di scrimination in the 

transfer order, in fact the respondent No.2 has never 

come across the applicant personally. The transfer 

order was made purely on administrative exigency and 

public interest based on records and transfer norms 

& guidelines. 

190 	That with regard to para 5.3, the respondents 

beg to state that the statinen ts made in this para is 

same as stated in para 9 above. 

20. 	That with regard to para 5.4, the respondents 

begto state patftiam that the petition of the appli- 
cant does not have any merit and is re.iested that his 

alleged petition may be dismissed and the stay order'' 

vacated immediately to facilitate the Govt. departiient 

for smooth functioning of the administration. There 

was no.any violation of the Govt. guidelines and no 

hardship caused on the applicant as alleged. Further, 

the trans fe r order is sued by the respondent NO • 2 in 

public interest and do not violate any of the lega 

right of the applicant it is entirely for the employer 

to decide when where and at what point of time a 

public servant is reguired to be transferred from his 

• . 
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present place of posting.In the case of Union of India 

VS. H.N.Kirtania 1989(1) ATC, 89, the Apex Court ruled 

that it is not open. to the Court to interfere in trans.-

ferof an employee unless the same is malafide, illegal 

or in violation of stathtory rules. 

That with regard to para 5.5, the respondents 

beg to state that the applicant on his transfer to 

Dawki never objected to the same • Now he has raised the 

plea with the sole purpose of making out a case. Since 

is lod aged parents and children are living at 

Kaximganj there is no question of their being effected 

by the transfer order. Further, it is al so mentioned 

here that the qpplicant has been posted at Shiflong vide 

Estt. Order No.16/2000 dated 04.02.2000(S].No.44) issued 

by the Commthssjoner of Central Excise, Shillong. Though 

he reaans as cited by the applicant are contradictory 

of his staying at Dawki his willingness to continue 

service in Dawki appears to have some vested interest 

which is best known to the applIcant.  

' 	

0 

E,CE-I)< 

That with regard to para 5,6, the respondents 

beg to state that the plea put forward by the applicant 

regardingçhis farniily problems is not sustainable as all 

his family including old • aged parents are staying at 

Karimganj as such his tran sfe r from Dawki to BhO1 aganj 

does not e ffect his family at all, as the di stance from 

... 11/- 
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Karimganj to Dawki and Bholaganj are almost same. 

oreover, the question of the shifting the school 

going children does not arise since the applicant. 

tl'ied to shift his family from Kadmganj to 

Dawki. Further, vide order as stated above 1be has been 

posted to Central Excise, Shillong which is well commu-

nicated and near to Karimganj. Hence, his application 

is motivated, baseless just to mislead the Hon'ble CAT. 

Hence his application/petition may be diissed forth-

with to save the valuable time of the Hon'ble CAT and 

Department as well. 

That with regardto to pare 5.7, the respondents 

beg to state that the applicant has been shifted to 

Bholaganj Land Customs Station temporarily pending of 

is release et the disposal of Commissioner of Central 

Excise. It is once again stressed before the Honb1e 

CAT that the 4pplicants alleged petition may be 

d.tnissed forthwith and stay vacated since he has 

already been released to Central Excise as per norms. 

That with regard to pare 5.8, the respondents 

beg to state that the they do not agree with the 

allegation raised by the applicant as has been stated 

in the foregoing pragraph. 

That with regard to pares 6 & 7, the respondents 

beg to offer no comment, 

H 

. .. 12/-. 
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That with reard to paras 8.1& 8.2, the 

respondents beg to state that the applicant is not 

entitled to any relief whatsever as prayed for. It is 

fu rthe r ai tte a that the I aw relating txf r Ijas 

been we].l settled by the Hon'ble Apex Court that unless 

the order of transfer is malafide or isaied in viola-

tion of stathtory rules, no coutt should interfere with 

such tran sfe r order, any pe r.on a]. di ffi cul tie s are the 

matter to be taken up with the higher authorit of the 

department. 

That with regard to para 9 the respondents beg 

to state that in view of the &DO ve position o f las and 

facts, the applicant is not entitled to any interim 

relief and the interim stay so granted is liable to be 

vacated and the application is liable to be dinissed. 
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V E R I F I C A T I 0 N 

I, Shri 	4&..t 	 *swZ-t 

beir4 duly authorised do hereby verify that the statements 

made in this written stamerit are tzue to my knowledge 
belief and information and no material fact has been 

suppressed. 

And I sign this verification on this the 

day of 	 2000. 

9~- 
DECLARANT 

Assistant ComrnSSiOfløt 

Guwahati Customs DIvISICIL 

WwiAT1-7o 
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CefltziE'xcis; 5hilltng anc Coi1etor' 
(Preventive), Shjflon----- 	r 

With the issue of Ministr-yas office Order 11-1o,D/3 dated 30.5.93(F.No. A - 32012/18/90_Ad.II) under which a separq to Preventive Collectorate of Cus,tWg has been carved Out of the existing Col 	tQrorf Cu,stome. .and..... centrai Excise, .bnhiJong, it (188 Decome necessary to 
redefine the Jurisdj.ctjon and functjon of t. two 
Collectore taucd ot S hong and to rcdtrjbt th existing staff between the two Collectors. 

2. 	ieLj- 	
flUWoe reie .Lynete 	au ......... C011ectcr of Central Excise Shillong and CoUeotor of ,  Custm5(prevefltive) Shillong, and the two C011Octot will be known as 	 of 'enre1ci$hil1bnç and CQllect.orate of Customs (Preventive). Shi].long, 

3.1 The jurisdiction of, either.Collec,!torates will cover the StateB of Assajn, Meghalaya, Arunachai Pradéah,?4anj.pur, Mizorajit, Nagaland and. Tripura. 

3.2 The Coljeøtor, Central Excise will 1OOkft&r the 
entiro Contral coioo work within h10 Co1loatOe,j,Q, el1Act1flfl €f D.ht.rp1 	 RAVrtI, 	And OAai'i, r,is4ne of - xmindz,.rGcovery...of Csntrj. 	isc. 
evasion work of-Central Excise, Adjudication. Of Central *xclse cases, Review of orders in Adjudication pasued 1' 
MditiOnah/Deputy/aistant Collectors of Central EXCiSe, filing of appeals against orders pertaining to Central 

cise passed by Collector (Appeals), ccputerjsaton and all Court work pertaining to Central Excise -. He will exarcj5 0/er-all supervision Over the Central cciee. and Ranges including AdzninistratjOfl-afldj functions in his jurisdiction 

3.3 The collector. Customs ----- 

look after-  the entire, work of. CustOms withitT his Co1lec 
toratej.o planning of Anti$ni'g1jng and Drug. Trufjckjnq wax-k along the International borders of Bangladeeh;Myanmax, 
China and Bhutan and the adjacent area8 thereto ihcluding 
all areas withl.n his iurisdictiøn, performing Custan
work arising out of any Imports from and ExporLs tO the 
eforesej.d and other cou,tries, óollectjon Of Cusitorns 
evenue, dispo5al of goods confIscated under the: Customs 

At and nnps Act, raccver - • of. Cuto 	dutiaz, crrsro, review of orders passed by the Addjtion8l 
/ Deputy /AS1tt 

Collectors of CUtorn under the Customs Act, Adjudication 
f_ca88 .under_th.Cs.t.c4.ns'. Act, -filing fAppee,is. aga•in 	•........... 

-pas ied underthe_custom5_ 
and the Tribunal, all Court matters relating 

to customs 
...p/2 	- 
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and Narcotjc, AdnIjJiiRtrILj0 	 çj mittcrs  reltin to Cug,ms Narcotics and staff deployed in the eutOn-•,-Coilectorate Audit, Computerisation, and all other matters 	 t 	 i will eercjse ovoralirItr 1 
  

in his Jurjsc1jctjo1 He wifl also process arid 
aanctjdn 1 11 rwr(I5 caes on 	C.i.t.nii 	jc1 

4. 	All logistics in terms of Ve1iilas, 	ms snd 
Munurijtions Hetl Detectors. other, Anti 	tig 1 Ing 
equipment etc. earmarked for CuStoms work will tt.and 
invriedia1y transferred to the Collectors,e of 
Cuj tome (rreverItj%,e ) • Both Co1j 	 tt• 

together Immediately to work out th sarse., 

5.1Establ ishment/Vigilance etc. k In so far as 
XdinjnTratjon is concerned, the two Collectors will be supported by 

common Estab1jshent and. VIQIIUBC2 Sectjons 	In so far as the executjve and operatlona] staff Is cOncprnpd i m p, in th 
grades of Superintendents, Inspectors, Drivers 
and Sepoys,the 

two Collectors will c0ndut a joint exercise of Lransferrjng the8e staff enblock from Centa1 £xcjse to Customs and V.ice-vertS, OflOe in a year • Th0 staff so earmarked for tansfer from Central Excise to Customs will wp L 	 rk in the Cu 	
turmatjons for a perjo nut exCeeding 4 years, wi th a max imujn of 

of the 	
to be tak€n if an officer has to be retained in the CuStolug Cojj 

torate in excess over the period of 4 years, 
5.2 All transfers and postings of ataff Within the Cust"us Collectorate will be done by the Collector of Cu 3 toms(prevefltjve) and  Ej 	 likewise on the Central 6i, b Lfl 	 oi 

5.3 Complaints and Vi.iIaIICe 	tt8 t.o th 	ctjff wltl 	 'nv ii 
given by that, 

6. 	PiflünaJpower 	Stop5 are being taken to earmark é 8epdrabdget for the Cuutoms(prov.fltjv.) CCiljectora 	and whjh Will be opera' 	y - the- 'f- 
Officer will maintain two Budgets viz, the Centra1 Excjc0 Hudgot and tht. Cugtc. udget, •ich..'411.' 
Operated by the respective Collectors. 

	

t,' 	I 

PP IHCIPAL COLL.i'Op 
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, Shr.i ae5ankar,n,Member(cx),cenrr91 Board o 
 cise and CMaw Delhi. 

V 	 2. Shri B. Rastogi.Member(p&V).Centraj 	rd. 1 0 V 	V 	
}xdis & Citstdgi. Now DelhI. 	 V  

i. Shri k.V1ohwanthau,. euer(AS).cerztra1Bard 
of FcIse & Customs, New Delhi. V 

Direcor-.Ceneral of Revenue Intelllgence1o' 
Block, I.P.Bhwan I.P.Estate,New DelhI-110002. 
Director-Ceneral(Antj. Evagjon).Centraixc3e, 
Weit Block VXII,Wing No.VI,2nd Pioor.R4X,Purarn. 
New Deihi-ilO 066. 	 V  
Shri V Lalvula,Collectok- of Central Excise.Shillong 

V 	
11. Shri Dalbirsingh, Collector. ofCüstom(PrventIve) 

V 	 "i Shillong. 	 V 	

V 
8. P.C.Unjt, Calcutta. 	V  

Sj SubashChander.Collector of 
V 

 West Bengal,Custom House,M.5.Bujlni :c/iVrnd 
V 	 oaQ. ealcutta-700 001. V 

• 	 \V\\\\' 	

V 

(R.1<.TRAwANI) V 

PRINCIPAL COLLECTOR oP CJSTOMS & 
VCA1JCUTTA 

o  

- 	
V 	 VV• 
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\ 
OF FI€E OF THE COMM1SSIOiNER OF CIS FOi\'IS 

NORTH E.STERN REGION 
SIIILLONC. 

". 
ORDERN. 03/2000 
Dated. ShiI!oiw the 28" .i anuarv. 2000. 

Subject : 	Translèr and posting, rotation and adjustment in the grade of 
Inspectors - Orders Regarding. 

The following transfer and posting. rotation and adjustment in the grade of inspeCtors of 
Coinmissionerate of Customs. North Eastern Region. Shullong are hereby ordered with 
immediate effect and uniil further orders. 

SI. Place of nosting. 
No. Name of the Officer From  To 

01, I3alararn l'egu.. Sibsagar Range. 1 Agartala Airpoft 
Jorhat C. Ex. Division afla1a Customs DiviiorL 

 Dulal 13homick. -- AiartaIaPanue. Do 
Silchar C. E. Div. 

 S. \Iazumdar. Do DHP Unit. 

.___. 

 S. K. Chakraboii. 1)o I)isp*Dsal Unit 
naIa Customs Division. 

 N L L. Choudhw'. Do 'I'eclmical Branch 
aartala_Customs_Diision. 

00, S. 	N lisii. Niakurn Ran 1)o 
'l'insukii C. Ex. l)ivision.  

07.' I. 	3nik. .\gartaI 	im 	c' DI:il. Unit 
Stichai' C. F. 1)i\. Aganala Cusioms Division. 

i.iI;1n CiaLab'ri. i'.liovai .\iaiiala 1._C. S, 
\1aia 	ni 	"i'u,ii . \u.aiiala 	Usloins i)ivisin 

(tflfl,::lC't/ 	n,i'v: f(J2'. 

'- i 
\c 	A- 



09. 	, D. Mazumthr. Sabroom L.C.S. 	- 
Agartala Customs Di lSiOfl 

DHP Unit, 	- 

Agirtala Customs Division - 

10 	A. T. Livingstone. Agartala Range. 
Silchar_C._E._Division.  

Do 

11. 	A. ChoudhuiT. DHP Unit 
Agartala Customs Division. 

Khowaighat L.C.S. 
Agailala Customs Division. 

12 	B. Bh.attachaijee. Bish.algarh P.P. 
Agartala Customs Diision 

Simantapur L.C.S 
Agartala Customs Division 

B. H. Dutta 	 Muhurighat L.C.S. 
- ........- --.-.-- i 	Agartala Customs Dision. 

Bishalgarh P.P. 
Agartala Customs DMsion. 

D. Modak, Statistics Branch Central 
Excise Hgrs. Slllong - 

Sabroom 	P.P. 	in 	addition 
Monubazar P.P. 

Divisional A/E Unit 
Guwahati 

Muhurighat L.C.S. 
Agartala Customs Division, 

'Babul Mazumdar. 

Dongginlian Lunglei P.P. 
Aizawl Customs Division. 

Khazawl C.P.F. 
Aizawl Customs Divisior 

17 	P. K. \eihsial A.P.R.O. 
Customs IIgrs. Shillong 

A.P.R.O.  
Azawl Customs Division. 

18. 	11  M. Guitc. Scrchip P.P. 
Aizasvl Customs Division. - 

Disposal Branch 
Aizawl Customs Division. 

9 	L. 11. Feihrem. 	Silchar C.P.F. 
Kirimganj Customs Di icion 

A/S Unit 
Aizawl Customs Divis__ 

20. 	T. Ginkhanmong. 	A.P.R.O. 
Aizal Customs 1)i i',ion 

Khawzayl C.P.F. 
AI7awl Customs Di'ision 

2 IL. Hniar. 	 I Khawzawl C.P.F. 	 1 
I 	 AIza\l Customs Diision 

Serchip P. 
Aizawl Customs Diusion 

22.1 A. Bhuvan. 	 Technical Branch. 	- 

Diinapur Customs Division. 
And - Smuggling Unit 
Diniapur Customs Division. 

(' 	 r:......1.trrr.._ - 

I /1 

/1 4' 
/ 

/4k 

L 	 ILL i\L41I 	 L1'i"1/ J_/ 1 I)(J(II 1)1 tI It..I I. 

Tinsukia_C. E. Division. 	Dimapur Customs J)ivision 

24. 	G. Simtc.• 	 Nampong L.C.S 	 Anti - Smuggling Unit 
- 	1)pur(ustoinsDiision 	. DimapurCustomsDivisicm. 

(:c)n/i,lutJ On  

.1 
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 L. Happyson. 	- AJS Unit 	 , 

Dimapur Customs Division. 
Nampong L.C.S. 
Dimapur Customs Division. 

 P. K. Taye. Law/Disposal Unit. 
Dunapur Customs Division 

A/S Unit 
Dimapur Customs Division 

 P. L. Saikia. Tinsukia Ii Range 
Tmsukia C. E. Division 

Tçchnical Branch, 
Dimapur Customs Division - 

 Ajoy Ghosh. Audit Branch. 
Guwahati C. Ex. - 

A'S Unit, 
Guwahati Customs Division. 

 H. C. Sharma. Nagaon Range. 
Guwahati C. Ex Division 

Tezpur C.P.F. 
Guwahati Customs Division 

 Madan Baruah. Larnding Range. 	 . 

Guwahati C. Ex. Division. 
Ghasuapara L.C.S. 
Guwahati Customs Division. 

 Ms. Karabi Das. A/S Unit. 
Guwahati Customs Division. 

Tecluiical Branch 
Guwahati Customs Division. 

 G. C. Mandal. Barpata Road Range 
Guwahati C. Ex Division 

Mankachar P.P. 
Gusahati Customs Division 

33, P. D. Kakaty. A/S Unit. 
Guwahati Lustoms Division 

I.C.D. Amingoan, 
Guwahati Cutoms Division 

 N. Nandi. Jagiroad Range 
Guwahati C. Ex. Division. 

- 

Tezpur C.P.F. 
Guwahati Cu'toms Division. 

 J. M. Bora. A.P.R.O. 
Guwahati Customs Division. 

Anti Smuggling Unit 
Guwahati Cutoms i)ivision. 

 B. R. Boro. Chapaguri A/E 
Dhubn C. Ex Division 

Daranga L.C:S 
Guwahati Customs Division 

 D. Deka. Tura C.P.F. 
Guwahati Customs Division 

Dalu P.P. 
Guwahati Customs Division_-- 

 D. K. Mahanta. Dalu P.P. 
Guwahati Customs Division 

Tura C.P.F. 
Guwahati Customs Division 

 Swapan Das. P.B.C. I Range. 	
. 

Guwahati C. Ex. Division. 	. 

A.P.RO. 
Guwahati Customs Division. 

 D. Chakraborty. I.C.D. (DEEC) Aniingoan 
Guwahati Customs Division. 	. 

A'S Unit. 
Guwahati Customs Division. 

Continued on next page. - 



0~/ 0  
'I 

e, 

4 -. 

Customs Divisional Of lice 
41. D. P. BOra. olaghat Range 

Jorhat C. Ex. Division. Guwahati 

Arvind Kr. Singh C.C. Cell VS Unit 
Guwahati Customs Division. H rs. Office Shi llon 

 C. K. Chanda. Dhubri C. Ex. Division Baghmara L.CS 
Guwahati Customs Divisiofl 

 Rarnendu Dutta. 

..... ----- 

Olo. the Commr. of Appeals 
L C- 

Guwahati Customs D1vis1olL Guwahati 

-. 45. Mahanta. DEEC 	.C.D) 	ingoan 
Guwahati Customs Division. 

Unit  
Guwahati Customs Divisiofl._J 

/ 
- 

/ 

R. Pathak. 

---- 

A/E Unit 
Dhubn C. Ex. Division 

Raigia C.P.F. 
Guwahati  

 A. Dutta. A/S Unit 	- Law Branch - 

Guwahati Customs Dsi 

- 	48. Bharath Baah. C. Ex. Hq. Audit. 	- 
AS Unit. 

Divis  
- Guwahati 

49. Stephen M. Thang. sposal Unit. 
Customs 	 - 

Moreh C.P.F. 

SO. S. Chakma. 
- 	

. 

Jowai P. P. 
Do 

Shillon 	Customs Division. 
- 	 .- ----- 

- 

. 	 -. . 

	 ---- 

151. 	T.K.Sin& 
- 

DhaIthP.P. 
Karim an Customs I)ivision. 

1)o 
- 

I 	52. Y. R. Nath. Valuation/Audit Branch, 	- 

Dhubn C. Ex Division 

A/S Unit. 
hn hat Customs Division 

 G. Panniei Daranga L.C .S . 
G uwahati Customs Division. 

. 	 PailelCP.F. 
Im hal Customs Division.  
- 

 Sheikh Laloo C. Ex. Range. - 	 Do 

1 N.Meiiaba. 

—F- 

	

6. 	Singi 

Anti Smuggling -Unit, 
pal Customs Division. 

Technical Branch, 
Imphal Customs t)ivision 

ChurachandPur P.P. 
imphal Customs Divisio_ 

Anti 	Unit, 	- 

Divis ion.  

Continued on ne. page 
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57. M. K. Goswami. C.C., Cell, Customs Hqrs. 

Shillong 
Sutarkandi L.C.S. 
Kanmganj Customs Division 

58. P. L. Sinha. Nagoan Range. 
Guwahati C. Ex Division 

Fenyghat L.C.S. 
Kariiii anj Customs Division 

59. Ms. C. Shome. Silchar IT Range. 
Silchar C. Ex. t)ivision. 

Technical Branch, 
Karirnganj Customs I)i isbn. - 

60. Saul BhaIlac}LaEiee. Tinsukia I Range. 
Tinsukia C. Ex. Division. 

Anti StnugalitM Unit 
Karmganj Customs Division. 

61. D. Roychoudhury. - Borpata Range. 
Guwahati C. Ex Division 

SilcharC.P.F. 
Karungni Customs Division 

62. Jayanta Banik. Technical Branch. 
C. Ex. Guwahati 

Anti Smuggling Unit, 
Karimganj 	ustorns Division. 

63. Abdul Rouf. Nagóan Range. 
GuwahatiC. Ex. Division; 

Badarpur C.P.F. 
Kanmganj Customs Division. 

64. T. C. Mahanta. Jorhat Range. 
Jorhat C. Ex. Division  

Do 

65. A. Roychoudhury. Silchar C.P.F. 
Karimgani Customs Division 

Dhalai C.P.F. 
Kanmgan Customs Division 

66. S. Sen. Anti Smuggling Unit, 
Kanrnganj Customs Division, 

Dharmanagar C.P.F. 
Kanmganj Customs Division 

67. B. C. Nath. Chapaguri A/E. 
Dhubn C. Ex Division 

Bhanga P.P. 
Kanmgnj Ciistoms Division 

68. Ms. S. Bhattachaijee. Silchar Range. 
Silchar C. Ex. Division 

Technical Branch, 
Kaiimganj Customs Division. 

69. B. Bhattachaijee. A/E. Unit, 
Silchar C. Ex Division 

Fulertal C. 'P.i. 
Kanmganj Customs Division 

70. T. C. Roy. Badarpur Range. 
Silchar C. Ex. Division 

Tillabazar P. P. 
Kaiimganj Customs Division. 

71 P. Chakraborty.  P B C Range, 
Guwahati C. Ex. Division 

Stichar C P 1 
Karimganj Customs Division. 

 H. Das. Ferxyghat L.C.S. 
Kaiiniganj Customs Division. 

Dhanianagar C.P.F. 
Kanmganj Customs Division. - 

 N. N. Roy. Do A.P.R.O.' 
Karimganj Customs Division, 

Continued on ne page. 
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74 B. B. Das. A.P.R.O. 
Kanmganj Customs Division 

FelTyghat L.C.S. 	- 

Kanmgj Customs Division 

Law Branch Customs 1-Iqrs. 
Shillong. 

Ferryghat L.C.S. 
Kaiimgnj Customs Division. 

 
-- 

SujiBhatlachal:iee. 

 Tapas Bhattachaijee C. Ex. Audit, Shullong. -* Silchar C.P.F. 
Karimganj Customs Division. 

--  G. P. Das. Mangaldoi Range. 
Tezpur C. Ex. Division.  

Do 

 Ms. V. Muivah. A/S Unit 
Customs Division. - 

Disposal Unit 
Customs Hgrs. Shillong. 

 Ms. K. P. Laioo. Inspection Cell, C. Ex. 
Shillong.  

Flqrs. Prev. Unit, Shillong. 

Customs TeckiAdj. Hqrs. 
 Shillong. 

 A. M. Paul. C. Ex. Hqrs. Audit Branch, 
Shillong. 

 G. C. Shaima. C. Ex. Technical Branch 
Guwahati. 

Bholaginj L.C:S. 
Shillong Custoins Division. 

 Ranabir Chakrabory. P.B.C. II Range.. 
Guwahati C. Ex. Division. 

C.C. Cell, Customs Hqrs. 
ShilIog 

81 D. K. Chctri. Ichamati P. P. 
Shillong Customs Division. 

Customs Hjrs. Law Branch, 
Shillong. 

 V. Angami. Appeal Branch, C. Ex. Hqrs. 
Shillong. 	 -- Shillong 

Ichamati P. P.' 
Divisior 

 Sandip Dutta. Customs Hqrs. Prev. Unit, 
Shillong.  

C. C. Cell, Customs I-!qrs. 

86, A. Pothmilon. C. Ex. Hqrs. Audit Branch 
Shillong. 

Jowai C.P.F. 
Shillong Customs Division. 

87. P. K. Saikia. Nagoan Range. 
Guwahati C. Ex. Division. 

A.P.R.O, Gustoms Hqrs. 
Shillong. - 

8$. R. V. Basaimoit Customs Statistics Branch 
Hgrs. Shillong. 

Customs Hqr. Pray. Unit, 
Shillong. 

 Bikram Shankar. -- C. Ex. Flqrs. Shillong. Do 

 S. R Dam Roy. Telecom Wing Customs Hqrs. 
Shillong. 

Customs Statistics Branch 
Hgrs. Shillong. 	- 

Lonhinuea on nexi page. 
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91. Ms. K. Ni Syiemlieh. CIU-VIG Branch C. Ex. 
Shillong. 

Anti Smuggling Unit 
Shillong Customs DivisiorL 

92 D. Rynthathiang Custom Hqrs Prey Unit, 
Shillong 

Customs Techincal Branch 
Shiiong Customs Division. 

93. T. Longkuner Anti Smuggling Unit 
Dmiapui Customs Division 

Law/Disposal Unit, 
Dunapui Customs Division 



/ 	

8 

The foios'ing officers in the grade of Inspectors of Commissionerate of Customs, Noith 
Eastern Region, Shillong are, hereby placed at the disposal of Commissioner of Central Excise, 
Shillong 

AGARTALA CUSTOMS DIViSION 

1.. SxiG.C.Debbarma 
 " 	 S.K.Debnath 
 " 	 KartickSarkar 
 " 	 D. Chakrabartv 
 " 	 C. Biswas 
 Mrs. R. R. 13hoinik 
 Sri T.KSen 
 " 	 R. Hazarika 
 " 	 J.Das 

 Mrs.P.Biswas 

Sn Laltawnlianá  

Agartala' Airport P.P. 
Do 

Anti Smuggling Unit. 
Disposal unit 
Technical Branch 
Technical Branch 
Anti Smuggling Unit. 
Agartala L.C.S. 
Sonamura C.P.F. 
Anti Smuggling Unit.; 

AIZAWL CUSTOMS DIVISION 

Khawzawl C.P.F. 

DIMAPUR CUSTOMS DIVISION 

Sri L. Krelo 	 Anti Smuggling Unit. 
" A. K. Das 	 Law & Disposal 

 Sri S. K. Saha 
 " B.K. Saikia 

16 " N. R. Choudhury 
 " D. J. Sinha 
 A. Hussain 
 " J. B. 'Sharm.a: 
 " N. Bhattacharjee 
 " H. Goswami 
 " S. Goswami 

GUWAHATi CUSTOMS DIVISION 

Anti Smugg1ig Unit. 
Law Branch. 
Ghasuapara L.C.S. 
Technical Branch. 
Ghasuapara L.C.S. 
Mankachar P.P. 
LCD Amingaon 
Tezpur C.P.F. 
Disposal Unit. 

SIIILLONG CUS'l'OM S 1)1 VISION 

Sri K.K. Malakar 	 Dawki L.C.S. 
" 	A. Adhikari 	 Bholaganj L.C.S. 

Continued on next page. P/51 



 Sri H.P.Roy 
 " R.KDas 
 " J. Mazurndar 
 " J. G. Paul 
 " P. P. Kujar 
 " Alokesh Dey 
 " T. B. Bhattacharjee 

41;" P. Borbora 
42. " R. Chakrabazty 
43. " S. K. Dutta 
44 " SDeb 

 " P. Ghosh 
 " B. K. Bhattachaijee 
 " M. P .Acharjee 

Technical Branch 
Silchar C.P.F 
Anti Smuggling Unit 
Badarpur C.P.F. 
Dharmanagar C.P.F. 

Do 
Fenyghat L.C.S. 
Badarpur C.P.F. 
Anti Smuggling Unit. 
Bhanga P.P. 
Sutarkandi L.C.S. 
Technical Branch. 
Fulertal C.P.F. 
Tillabazar P.P. 

- 	 - 	
0r9 .n. 	 MWS.I I* EMflAki.atJi 

I 	a 

C5 

JI{AL CUSTOMS DIVISION, 	 ' 

Sn L.N.Kham 	 Anti Smuggling Unit. 
A. K. Chakrabarty 	 Moreh C.P.F. 

" T.O. Haokip 	 Churachandpur P.P. 
' L.lLHaokip 	 Moreh C.P.F. 

' T. C. Ngilkhomang 	 Anti Smuggling Unit. 
30." P. Roben Singh 
	

Technical Branch. 
" 	R. K Surchañdra Singh 

	
Pallel C.P.F. 

" 	L. Simte 	 Moreh C.P.F. 
" C. Zomingliana 	 Churachandpur P.P. 

KARIMGANJ CUSTOMS DIVISION 

CUSTOMS HEADQUARTERS OFFICE 

Sn Swamp Sharma 	 Disposal 'Br. 
Ms. T. Shylla 	 Hqrs. Prev Unit 
Sri Swapan Kr. Roy 	 Technical Branch. 

Sd!- 
(K.K.DAS) 

COMMISSIONER OF CUSTOMS 
NORTH -EASTERN REGION 

SI-ULLONG 

Continued on ne.x! page. 
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C.No. 11(3)1 6/ET/CCICELI,JSHI2000/ 3 3 1- 56 () 	Dated: 	" 	2J'tt 

Copy forwarded for information and necessary action to 

The COmmissioner of Central Excise, Shillong.. 

The Commissioner (Appeals) Customs and Central Excise, Guwahati. 

The Joint Commissioner (P&V), Customs & Central Excise, Shillong. 

The Joint Commissioner (Tech), Customs & Central Excise, Shillong. 

The Assistant Commissioner (P&I), Customs Hqr. Office, Shiliong. 

The .y/Assistant Commissioner of Customs/@nUxcise  
(ALL). Copy meant for the concerned officer() is/are enclosed herewith for causing 
delivery. 

The C.A.O., Customs & Central Excise, Shillong. 

The P.A.O., customs & Central Excise, Shillong. 

The A.C.A.O., Customs and Central Excise. 

The Administrative Officer, Customs Hqr. Office, Shillong, 

The Senior P.A. to the Commissioner of Custom, North Eastern Region, Shillong. 

The Superintendent 	. 	 (ALL). 

The Branch-in-charge, El. 11 .& 111/ Accts. I & Hi Confidential! Vigilance Branch of 
Customs & Central Excise, Shillong; 

Shri/Smti 	kspector for.  compliaice. 

The General Secretary, Group 'C' Executive Officers' Association, Customs & 
• CentralExcise, Shillong. . 	 . 

Guard File. 

• . 	
(M.LDEY) . I 

ASSISTANT COMMISSIONER(P&I) 
NORTH EASThRN REGION 

SHILWNG 

Continued on nexi page. 
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Govcrnmcnt of India 	•. 	 Telo : Cenexc 
COMMISSIONER OF CENTRAL EXCISE.. 

IRS 
	

Shillon - 793 001 	 Post Box No. 8 

T&ophone 	: 224751, 227363 (0) 	 ° i 

Fax 	

228768,222893(R) 	 D.O.C.No. 
223428 

Telex 	: 237.203 	 f9t 9ti 	 . 
Control Room: 223030, 222668 	 Dated Shiflong, the 	 - 	000 

My Dear 

Subject: Issue of Annual General Transfer --- regardiflg. 

As desired , I am sending you the list of officers of Gr 'fl', 'C' and 

'1)' proposed to be released from Central Excik to Customs and vice-versa. 

Your, agreement to the exchange of Officers may kindly be conveyed 
so that I can issue my General Transfer Order without further delay. 

With regards, 

S 

/ 

"IV 

(. 
YN 

E.nclo: As above. 	 \L_. 

Yours sincerely, 

z. 

To 
Shri K.K. Das, 
Commissioner of Customs, 
N.E.R., 

hillQflg 

1 	 I 

• 	\ 
(, 



p 	 - 

(C CIT D!)T HP. HI c'pt'pC t)t' 	 I' VC (t1STOIl3 
Li L 	 & 	j j i-  i. 	 a. 	. -' -i L4 	 - 	- - 

NAME 	 PRESENT 	EQ 

Apal8k Das 	 Audit Br.Hqr.Shi1iOflJ 

R.K.Das 	 Audit 13r.Hqrs.ShiliOflSJ ' 

P.K.Barua 	 Byrnihat Range t 

S.Nabachandra Singh' Tech.Br.2eZPUrDivfl .Offlce ' 

Ranjeet Sharrna 	Hqrs.Audit Unit,Guwahat1 

S.C.Das 	 PBC Range,DiQbOi Division-k 

U . NO 

 

 

I,  

. 3 

4 .7 

Biswajit Sarkar/ 

S .R.DarJ 

J .DeyY 

B K.Deb 

G .0 .Paul 

Birreswar PaU1\( 

J.C.Das (No2).' 

M.S.Tyagi 

N.G.Barman 

Dhubri Rangè" 

Karimganj iangeJ 

Hqrs. Appeal Br./ 

Adjudication r. uqrs ..shillong 

silchar C.iX.DiViSiOfl 

Agartala Range S-" 

Lurnding Range / 

Modvat Ce11 e Guwahati' 

updt. HqtSsShi1i0' 

v, f 

/9. 

10. 

12. 

 

 

 

) 



-- 	• 	- 	 • 	 . 	- 

LIST OF gUPER I NT ENDFNTS TQ BE RELEASED TO 	 EXCI SE  

SL.NO . 	NAME 

J.L.Bh.wrniCkv' 

!'' 	
G.C. Sarkar 

/. 
P.K. Deb - 

L. Ral t e 

P. Sikdar :y 

J azb U Lan a 

4

,  QTO 	 Alexander Ly'wait 

84' 	 B.C. Patir/ 

/ 

9  

S.K. Hoy v 

iO, A.K. S.niia1" 

(11. J. Acharjee 

12. T.K. Sarkar-" 

P.R. Mull1ck 

AikaV 

(i A.K. Shara 



r 

LlS OF itr0RS RELD 'I'O CUSTL 
	• 

ESEP 01 —! T  
1 1 1oii 

(.p.La1oo 	 Inspecti°fl cellsC.Elr  

D.MUI3tY 	
udit Br. Uqrs. Sjllorg  

Tapash BhattaChJ 	
-do- 

\D.ROYh 	
Earpeta d.Range. 

Divnl. Anti SvasjonjGati 
BabUl Mazder  

Barpeta Rd. Range 

G.C.Shatm 	
Tech Br. Guaati 

• 	 G.N.Ka11ta 	
NOR Range 

• 	\. .C.Sharma 	
NagaOfl Range J 

j ayanta. Baflik 	
Tech Br. Guwahati 

J.C.Raibani 	
RBC Range  

K,N ChowdhurY 	
Urs. Modvat cell 

Nihare.sh Nandi 	
Jagiroad Range 

p.u.Sinha 	
NagaOfl Range 

* 	p,K.5ika 	
NagaOflfl Range 

P.Chakraborty 	
RBC Rang 

0/OThe C0Thr.APPl5?' 
RarnendU Dutta 	

1't 

16. 	Ranabir ChakrabJttY p60-I1 Range,Guti 

G.p.Das 	
MongOldOl Ra:ge 

Rabha 	
Tangla R3r1e 

p.Sharrna Divfll. /E, TezpUr 
21.,  

22. 
Ms 11oni BOrah MongOldoi Range 

- 23. 	R.DO1eY 	
N/Lkhi:UPur Range 

j j  
24. 	R.K.B0r3 	

Dekiajul)- Range 

	

BlarUrn PegU 	
jbsagar Range 

25.  

1 	
Jorhat Range 

-II Range 

	

27. 	 E.B.L3O 	
har)atia  

	

26. 	 U ..GOOi 	
Moran Range : 

I.GOU1 

J.SOnO*l 	
truja  

	

31 	 U.p.ar(T 	
nti Ev3SiOfl 

,jbrUg3rh (..-., 

32. 	 Bis;aJ it paul 	
jbrUg3rh- 	Range 

R;nge 

33 . 	S . -  .GOO - 

 

 u1taj  

34.. 	
H.DasUmatary 	

Dh3bri Range 

CtUL 

i ( /Idit,Dhul)ri • 



Boro 	
Ch a pagUri A/E 

• Dhubri. 
ChnnU8,. 

\..ChakrendU Barunl, 

D. Bhakttari 

H.A. 	flora 

J.C. DaB 

\,P.14. 	Sfliki\f 

PJ. ChakrabOrtY 

5, \,S. Mi8hrn 

6. \Salil Bhattachariee 

.76 
S.P. Neog 

iSo \.,,Shivaji Chanda 

:9. T.K. rt8jkhowah 

9. 0 	
,Binayak- BhattachaTjee  

C. Shome 

 Ms. 	Shibafli. 	- 
fih a ttacharioc 

1" 	fl,.tr 	j 
i.t... 

511. 	
AnthonY pothmilong 

\55• 	\ Ms. KA. 	SyInlieh 

56. 	A.M. 	Paul 

\AbdUl Rouf 

58. 	\Stleikh LaloO 

590 	DebasiSh 	1odak 

s.... Bikratfl 	Sankar 

61.. 	V. 	Angnnii 

flhaglrftt Baruah 

Tin8Uka - iii Range '-

A/1, Tinsukia. 

Makum Range 

TjnSukiaI Range 

TiuSUk1a11 Range 

Teoh.Br. , TiflBUkaI fljviSlOfl' 

Makum Range 

TinBUklEr1 Range 

MakUTfl Range 

Teoh.Br. , Tin8Ukla Division. 

A.P.R.O. , ? inBUkifl Dtv18t0n. 

A/E, si1chr DtiS1ofl' 

silohar - ii Range. 

Si1chr - 1 Range. 

fl jd a rpUr Range. 

Audit Br. RqrB.,.Sht'll' 

CIU_CUtfl—VIG Br10 	
SiilOflg. 

Audit Br. Hqrs. , ShiliOng. 

Nagaofl Range. 

shjllong Range. 

Shiliong Diviai°fl• 

Control Roorn, 	
, Shi1lOfl 

Ap6al Br. •flqra. , Si110ng. 

HqrS. Audit Untt, GuWnhfltls 



EX -CROM 

- 

UST 01 

 

!,Cr 	''013 	EJLED T 

.N0 	 NAME 

• 	 Ms .N .Bhattachariee 

L.N.Kham 

T . .Haokip 

, .K.ChakrabOrtY 

S. 
	 Ng.Saflahal singh 

Jrufl ChoudhurY 

\ ip 	Chakraborty 

S . 
	 ebasiSh Mazumder 

\ Chandan Biswas 

•,Kartik Sarkar 

'/Raideep liazarika 

santosh .Ch .Deb 

swapan Krdath 

sarathi Bhusan Roy 

T.K.Sefl 

Rita Rani BhomiCk 
/ 

Rat&fl Chz\XrabOrtY 

LaltaWfll jana 

L -  Imar 

M .Mahanta 

R .Lotha 

Ms Lianchhi4gpui 

B.0 I3aruah 

L.Kre1, 

Swapan Das 

\ B.K.i3hattachariee 

HiranmoY Dutta 

Jasabata Mazumder 

Joy Gobibda Paul 

\, i.p.charjee 

\ p...Kujur 

F. . • D as 

..K.Dey 

 

 

11 

 

 

 

 

 

 

 

 

20 
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rV' 
S .K.Choud.hury 

\SantflU Deb 

Sntosh Siel 

\$agar Kr. Dutta 

S .K.Mazurnder 

S .Mulchirl 

\( $.K.Dutta 
- 

T.B.Bhattachariee 

T .K.Sirigh 

R .K.Dey 

\A.Adhikary 

Amitabh Bhattacharjee (No 2) 

K.K.Malakar 

P .Banerjee 

S .Nandi 

S .Hazoari 

B .Chakraborty 

\B.K.Saikia 

\ Di1s D.J.Sinha 

\ H.Goswai H 

J ..c .ROy 

J .M.Bora 

N.Pegu 

P .k.Deori 

p.Eanerjee 

S .Mahanta 

U.K.Das 

3tAooP 
~ tl A kMI 

i s 

i s 

i s 

 

 

3 a 

£4. 

15 . 

8 . 

4
9  

o. 

52- 
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CUSTOMS & CENT}AL EXCISE : S}-IILLONG. 

C.No. II (26)20/ET-III/95/ 	 Dated;. 

To 

The Assistant Commissioner ( 	) Cus./C.Ex. 
Hqrs. OffIce, Shillong. 

The Assistant Commissioner of Cus. 	(All) 

The Assistant Commissioner of C.Ex.  
The Superintendent  

$ubject : Option for Annual General Transfer of 
Superintendent/Inspector Grade-C/Reg. 

Action is being init•iaed for the Armual General 
Transfer of Superintendents and Inspectors posted In Customs 
and Central Excise Commissionerates, Shiliong. 

Superintendents who have been posted in the same 
station, Sebtion/Office and in Customs & Central ExOse for 
continuous' period of 4 (four) to 6 (six) years, 2(two) years 
and 4 (four) years respectively will be due for transfer. 

Similarly, Inspectors who have been posted conti-
nuously in the Divisional Office, Ranges (out-side Divisiona 
Office), L.C.S/P.P.s, Customs formations and in office of thr.  
Comissioner of Contral Excise/Customs Hqrs. Office, Shillonc' 
for a period of 6 (six) years and above, 3 (thre) years, 
2(two) years, 4 (four) years and 6 (six) years to 8 (eight) 
years respectively will also be due for transfer 

It -is, therefore, requested to forward the optIons 
of officers for posting in CuStoms & Central ExcIse in Order 
of preference for next posting indicating the resons there 
for. Options in the prescribed proforma (enclosed) should 
reach this Office on or before 31.10.99. Options received 
after 31.10.99 will not be taken into consideration for 
nnual General Transfer of 1999. It is therefore, requested. 

to take personal initiative to send the optIons to this 
office on or before 3.1 .10.99. While forwarding the proforma, 
it may be ensured that the same is duly verified by the Head. 
of Office. 

Please acknowledge receipt. 

B. THA R) 
JOINT COtv1ISSIONER (P&v) 
CUSTOMS & CENTIL EXCISE 

SiLG. 

Cohtd 



-: 3 :- 

C.No. II(26)20/ET.111/95 ...,:,1: 	1/ 	Dated: 
7 • / 	 / 

Copy forwarded for information & necessary action to :- 

The Sr. P.A. to Commissioner (Customs), N.E.R. Hqrs. 
Office, Shillongo 

The General secretary/Presidents Gr.'B Executive 
Officers' Association, Customs & Central Excise, 
Shillong. 

The Zonal Secre 	Gr. 'B' Executive Officers' 
Association, Customs & Central Excise, 

The General Secretary/Presidents Gr.'C' Executive 
Officers' Association, Customs & Central Excise, 
ShilLong. 

The Zonal Secretary, Gr.'C' Executive Officers' 
Association, Customs & Central Excise,  

(B.YIR
JOINT COM 	(ET) 
CUSTOMS & CENTBL EXCISE 

SHILLONG.' 
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TRANSFER PROFORMA 

I. Name of the Officer (BLOcK LETTER) : 
(with Designation) 

2. (a) Date of àpptt. in the Deptt 
and grade. 

Date of apptt0 in present 
grade. 

Date of Birth 

3. Name of Home town & State 

4 	 HISTORY OF POSTING SINCE ENTRY 

S1o. 	Statio n 	 Post held 	From 	
- 

To 

S. Please indicate choice of posting in order of preferences; 
1 to 3 for, Central Excise.  

4 to 6 for Customs with brIef reasons. 

NOTE: The choi(:~e of posting does not necessarily imply that the 
Of ficer will be given a posting of his choice.. Officers 
are liable to be transferred before complticn of full 
term in the exegencies of service. 

STATION 

DATE 	g 

• qi.n 	 Comments  

The particulars given above are verified and found 
- 	 to be -corect. 	. 

- Place 

Date 

Signature name & designation of 
authort 

-t 

SIGNATURE OF OFFICIAL & 
DES IGNZ.TION. 
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CENTRAL AL*1 IN rSFHA'rrvE TRI BUNAL, OUWAUArI tu*cii. 

Original Application No 	il of 1999. 

Date of Order 	This the 	t, Day Of ovetber, 1999. 

Hon'ble Mr G.L.Sanglyine, Adm1ristratjv pieinbr. 

/ 1 

Shr.1 pranb Sikdar, 
Son of SP4 Tarapada Sikdar,, 
Working as Superintendent, 
tiflder the Conuñj.sajoner of Customs, 
illQn, Presently posted at Land 

CUtom9 Station, Dawki, 
P.O. Dawki, Dist. Jaintia Hills, 
$eghalaya. 

By AavOcate S/Shri J.LSarkar, M.Chanda. 

1. UrUon of India, 
through the Secretary to the 
Government of India, 
Ministry of Finance, 
Department of Revenue, 
New Delhi. 

29 COmmissioner of Customs, 
errmert of India, 

)UniStry of Finance, 
Department of Revenue, 
h.illOng.. 

3, CoAmissloner of Oentraj 	ise 
North Eastern Regior.& 
epartnent of evenue, 

Mini8try of Finance. 
Stillong. 

4. Shri K.K. Das, 
- Commissioner of Customs,5 

North Eastern Re ion, 

By MVate Shri A.Deb Roy. &.C.o.s.0 
and Whrl B.K.Sharma. 

o Applicant 

. RoOpoodontfi.  

O k 0kR 

9L.SANCLYXNE,ADM1NISrRJrIV MEMBER. 

The applicant is working as Superintendent ØI. 

Cu tomB and posted at Land customs StatIon, Dawkl since 

January 1999. He was transferred to Superintendent Cuotom 

Preventive Force at -Tezpur by order No. 06/1999 dated 

24°.1999. APcording to this order he etôod •telieved On 

contd . 2 



it 

6.8 .1999 afternoon and there Is no Indication therein t 

whoa he 	to hjnc over tt 	of 1,C8 1aWk1. In t,hii:3 

.spplicatign the app1cant has i.npugned the order ói: 

transfer, nnexure-3 and prays .hat it bb set aside and 

guashed. Acordtng to him tkre Is v lation of prdfesEed 

n,PrtAs when the applicant who had joined in wkj only fl 

January 1999 was again transferred in Migust 1, ].,9994.Futhni, 

the same order was issued arbitrarily 	Ult t4.oi uc)t1;P 

as the applicant did not re8ponse to the illegal deiands 

of tmdue advantage ruado by the te9pthdbht Nd4 On 16.64199i) 

on hie Visit to DaWki Station in cohijectjoij with optallirl j  

ceremony of the new office building in pMJk1 Land OU8tCmL5 

Moreover, according to himo ther its no admiistrtiv 

exigency or public interest in trtsfetrihg hni from rii 

to Tezpu.c vine the impugned order • The --Ordiar Was ii4sued on 

erraneous consideration to appease smuçjgler8 and Illegal 

traders in Dawki area and to accommodate some Inter -estd 

Ofi.cer in Dawki. He Was also ordered to be reh1eJed in 

haste and in an arbitrary manner. In the body of the order 

itself it was not indicated that any officer was pcit 	ii 

Dawki in the place of the applicant. 

2. 	The respondents have contested the applicatIOn. The 

respondent No. 1,2 and 3 have submitted wr1tter ttatemept 

The respondnt No.4 has aubm.itted Separate wrItten statement. 

They have denied the allegations of the applicant that the 

otder of transfer 	a 	rdrji 	*3Ud with ulterior 

motives or extran,.euixci. cons1doratiorl hut: have :OOt ited tri' 

the applicant was transferred on' the grouid of admiistrt.iv1 

exigency. They also contended that theie W 	no vioLti. 

of the proted rrrn or tfer uieuines oe h 

stayed in ShIllonç area for long 7 years. 

contd,..3 
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3. 	I have perused the recordLi api beard both O1C1s 
Mcording to the record8 produced 	Sri P.K.Deb. l3tiperii- 

tendent LCS. Barsora was directed by,  or4er dated 6.1,99 

to hold additional charge of Is oawki and to take ver 

from the applicant. No handIng/ta]cjig oVer o± htçe h 

taken place. On perusal of records it also appeare that 

according to the respondents there were a&ainistratjv 

neceSsity in Tezpur. The question however Is whether the 

applicant was transferred from Dawki with mala f.tde or 

ulterior motives • I have duly consIdered this vital aspeci: 

Of the matter. However from the pleadings and ,sti'binissiovw 

and Circumstances I am of the vew that the alleçjatiorIE 

that the applicant was transferred from Dawki with mala ±.ide 

or ulterior motives are not proved 	In my view there is 
also no -Ic,,.ation 0±  the 

Thera is no dispute that the applicant had Joined at Dwkj, 

'4 IA January 1999 on his transfer from Shillong. The period /7 
- 	 of stay in a particular station accouling to the guide)ths 

jØ1  
of an employee can be directed by.a competent a.uthoi.ttyj.i 

4difli8tratively required. The administrative necusniLles 

are best known to the authori ty concerned and he is the 

beat judge how to meet such rieceasitj.eu. The applicant we 

SperIntendent in Shillong since 14.5 .l93 and befdre t'I:. 

he was work.ng in the same place as Inspector. The gu.ice.. 

lines regarding posting of spsea in the 	afae station W4ake 

to be followed As far  aP prctic'ai,.e and,i.f Conditjors 

permitthey are to be invariably adhered to. There le no 

pleading by the applicant that hIs children wre below 10 

years Of age at the relevant time. In view of the fact 

that he had worked in Shillonq for a lonç 	tirne  

ontd. 4 
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r1 7/  
before joining IRS. Dawki the reluctance of the respo dents 

to shift him to Shillong is understandab].e. Therefore i.ri 

my view, the guidelines in this regards are also not 

v4oiated. 

The application is dismissed. No order as to costs 

VfW18Eft (Aii) 
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CU S TO N S AN 0 :C 

SF! ILl 

CSTAE3LISI1l1ErT OF 
btEo, 

Subjects. Rqtatton inpoeirigo 
station atthainterv 
Imp1emntatjgard 

e? 

' 

t the Office Council'Neeing 
cnatrrnanship of Stri V. 

Shi1,la ij, the SUhmi9slQfl ofExocuti't,a OfficerL'AsooQ1atiori 
n the above cited subject has beenaccepted bthe1hairmdn;tJith a 

view to give equal working opporthnity 'to 1 nep'o&bdraJ. tdiff'erorit 
r'ields/suhjects. 

1 ' .44AA 
Tt10 Collector desires that '4csistant Collectors' of-thl 

Divisions under Shillong Collocto '' rat4e be 	 act oo  
C -iimplemeflt the rotation in posting' of '1 nspoctora,tho hevocompletou 

years a a particular post and posted under 	eir.Lohargee"undor 
timtLon to this office.  

I  
3. 	he rotation should be effected uithin , theaame.ipton'.#as flo 
T,t,/E.A, will be eanctioned for thts 

While rotatiog the Of ricere j  the follouihg.guidalihes.:as 
tvoUod in the fleeting, are to be followed:... 

i) In spectors who have completed 2 years in preJentive Uiitbe 
ct:'tnd..furthor, as pI'Uuuntivo poting is deemed t0 be a fiold 

potin, 
 

th e Inspectors so rotated out may be postd:to desk..to'. 
moan for Inspectors like Classiricuthn, \Jalutiri ;, Law.utc, 	. 

b or 	 . Tht8 LotTto ~I E 0cr 
 

nxt AiinuaL Stock laking. 

vii) 	In other cases LA I oro Irispootorshave'.co'mplotd 2 yoar. 
at a particular post/desk, their ,  rotation be affected a bolow:-

otation he made from Customs to Central Exclee and vice—u rsa 

otati.on be made f'Lom Field to dcek and VicJversa.t 

c) 	Rotation from one Range to another Range':inthoaarnatation 
and look!g of tcr dir f'orniih ('.entrl Exciaa oormnodiiiess , .*:' ~:.'- 

5 1 	in this rotation, Inspector who have complotd 	_ears J1 

	

poi1 a o\qtinq in Law etc., may also be car e4.derde 	or rotetjcn 
prVded that replacement is made by another Law graduta, 

• 

 

- ~Ic, :ottion is to bn !!npiomentod immeditel'konà-juat bosfo 
1avinc n scope for the ta1F 4eeociation to.al1ege.partility III 

tn ip.i nniitati.nn, rinuoVor, irQY orrice4 	 not 

Contd,4,R/...2.H 
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AIM  
I .,. 	 .' 	. pet 

	

1 ) 	r 

- 	
- 	)  

.' 	 .':. 
:u i'lr u1ut1y rotatec foi 	puuj.fjc works 	saL na 	€6 himfh n eucii 	y, ¶iouir be referred to the Un 	ney3z.d of U1y139 lorjtn factual grpunds for 

suphretentjflSuch,cases WI 
up to,Co11thr and only 

pf'ter his PPrbva1,t,y' XP such oi;y will be retained at8 a t 

T 10 compliance report nlongujth details 
ac rust reach the udecsigned byl , .12th JulY., 1989. 

• 	,, 	
•:.• 

ocoipt of this oLder should beaLknQw1sdged. 
• 	'• 	. 	- 	

'r: . 	'. 	
. 

( D. t  
DEPUTY1 COLLEC13(P.6C.Et)4W\ 

CUSTOMS 

4) )., 	I ( 	•. 	 ç 
D t - 

u 	uarded 

	

f o r information and.flope 	ryaction 
• 

sstant ClIoctor, Lustorns and Central Excise,1 
1 4_ 	 . 	 : 

O il 
No, I(2)I/ET,IU/67 	 •,. 

— 	

•• 	,..11't.J. 	..!.J'j... . 	
. 

	

.1 	 . 	
. 	/ 	) . 	•: 

( DEPUTY CULLLCTUI(P,&.E 	) 

	

;HFup1 S 	EEiIAL, XCJsS4LLuNr; 

'•.' 

't 

• 	-- 	 ,,, 	
. 	•i 	 . 	: 

/ 
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, 
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Va aEDDY 
~ HIBF COMNISSIOJER 

/ 	j 	coIDEIA. 

( T71  "I 
1). u. c.: Nu. 	I'1.L&2'/CCJCArL/9/A- 

' 	 S 

• 	 rz9rT 

	

/9f\1 i'JK viZ - at 	GoveTnment of India 

	

_______------------1T 1TTT 	, i 	 IT T ,7 ii;, IF 

OfIicc of the 

Chief Commissioner of Cuson 
• 	 Central Excise 

• 	 ThTr-T 	9 
Custom House, 1 5/1, S trarid 	H. 

oo 

CALCUTTA-700 001 

11T 7 Telephone : 220- 	:; 

	

Dale: 	 98 

) ear Sri tgftt. ck \OJI4J 	/ 

Please find enclosed copy of the letter ,  (along witb. iho 
MEXURE ) sent by the Director General(vig.)., New Delhi 	A: pr 
this letter ' Month ly Reports 	are to be .sübm1tted by the Chief 
Ccnmissi.oner by 5th ofthe following month. Since the Director 
c-enerals letter, was not received In tinie th sae could not be cocniunicat.ed to y ou for action. I request that necessary steps. b e taken in your ComisIonerate as per the aatioñplan forwarded D:r the Director General (Vig.). Sthcetho report has to be sent by 
5th by the C .0 'Unit , your report should reach me by 1st. For thi s  purpose you may treat 25th of the onth: as the ." cut off date 
or submitting report . 

With best 

Yi 
,ø 	 ' 	

r 

	

.. , 	 • 	 . 	. 	 S S .  

S 	

• 	 L4 
( 	M. V. RED 

~C romimissio.4, 
Z. Tochha'wrg 

. of Customs, Shillong 
NorthEastern Region 	 2 

. 	 S.  

4 	: ç o! 

	

• 	 . 	 - 	 • 	 . 	

S 	

- 



 0(1  

fl ...riinrt I gjj 	
-••..•:. 	 • 

ff5rr 	wlin may baYs $U5pC 	LePULa±OTI 	bOU1 	flL fl 	' 

sit1VQ poti.US • . • ror Lt1 	
uitb1Q cjTfiPl flI 

bc 	rv1Ca 
.I. 

	

c7ihPqL1'2fltiY constant eViCW sliul 	be dcnc VCIY 1 rIR)t- • XU ' 

1 	Cflfl ' 
reference 	5 	 inv L 	 1 O D.ir,r2 	(f 

lc' 	lettert 

	

t f0 	io have 	ffCL' 	t i1dn1LL  

emphaSiS to sy thaL wi revr 1iJ.cip1iziIrY proc dirr 

nitted' the punishment aweVde siwUld be 	ift 	nd .pP 1 Y 

rr tbJ pUrPOSe. -vigllaflCC j fl 	LLOUS ur be fLld fm 

	

.9. necessary coroJ.l.arY' 	Tii. C1ii± 	C 	W. 	juTT  11 

	

- 	 rnnrPSIIrlr Iie1 	
rre- fom vig3J 

anqle perioc1iCal-Y 
rT-- - 	 - - - 

3. 	
T1 	 1f 

hp 	
TI 	purO 	Urpr0 	heck' of 

I?u  

5elected :a 	 CUQUZ5 	nd Ccz1tri 	 .Vf' 	1fl 

ba 	eIl v 	vii pr1vItY 	 rh 	f0 flq 	 have toe1 

ic5tflt1fied as more prouC L.O ccrruption 

iroms 	 - -- 	- 	- 
o bagguye LU 1pOrL nd In t 	docIc- 

./(i 1) ScrutinY In asse 	juu 	of 1cuz; 	zuch 	fl. 1.1 	f 	rV. 

5bppiflq•111 	etc-. to cXiSUr IiL: .hcre. i 	120T11dL 	r1eJ.y; 

liiçjIlaflce 	ciieCJCZ 	oVei 	eApur' 	cpiciJ1)' 	In 	01lfl 

- 	 -- 
(iv) SettlemOrlt a refundJL  

(1) ExawiflatiQfl of goods for cxpnC ac auuiye 

(i setie ntofrefU 	cim5, 

, 	(t,i) ASCSSflt or RT-12 eur1C 

LIdiIJg$ 

a need 	O SPC 	up jnvL 	a1:iCifl53. 	ci 	"LT' 

twets 

(/ proceedings 	so 	that 	arraflglneflt5 	wherevei 	aiC 	iiietcci 	'1 

seedi1y. 	The ChIf UommISXQuL/ 	hI' 

LeV1eW of jjwdifl ineCt 	innc 	 nuirV cases and 	urt 

that..the .S6C.. are....eXpCiC.- 	. 	 .. 

- 	
7r 

..d 	
• 	 ... 	•. 	S  

- 	 - 

...................................... . 

t° 



77, 
TY 

/ 

ii i'i Prr frrr 

/DIRECTOU GEulu41; (Vr. 

.! 

• 	2d :tJ)()fl 	 4A 

C, P. nUU.L)TNIq 

MEW )EL11-I10002 

Dte.1 : 

I)r -ir 	1rJ 

lot

A 	you 	m.ly 	he 	;iwir 	t:(if: 	( v - r,Ofl 	I 

	

j :j I. , 	, 	L Ujigljj 1. Lu j 	. u,. j UjiL.1 u z 	1 iv 	u lii c 	c r: V 	 • 

	

in t 17 C AnnuaL Co:-0c0 	f 	 ir J\r 	Delhi 	'hjh 	dC!ts0d J 
i)Cqv-,-fr 	tithiv 	1ie0--t1ri g , 	CVC 

 drwri 	ldnL1fy1rig 	prloriLy 	a reas 	fo 

Acrd:gl 	action, plan '"ha 
.g,. 	f 	 P1•_ 	 j'aij Dr.IorJJy -and I would' z- thjcst yr 	I-i action, 	This may alfa •h 	b.rt:ghi -  L 	tlip :?.N' 	: 11 form 1onfor N?eir ncciy 	tior, it:rpvç 1cqu1rr1 

1.. would a10 .requs. 	
flI'r; 

	

c-',3.ii 4 	1 .1 	
sJnr 	C;tIr.Q(' 	 ' foil o.rinq :uan ff 

W1j17 

T'Yritr •":: 	r'ç U.: 

End I  : As abovc. 	
- .:. 

F  

All C11if C15iQfIr.(JJy nuno) 

to his 	t1ehonjc 	I-cu5jo(I: w:t..h  
i.d(ilCQ±53jonrVj) Loc1y i.. 25.G..L99.L 

fit 

tow 



/flfloxurQ.4 
• . No, 

1tidj 
Minlatry 

 
of 

t 
hoard of hxcjse 

& LU4.11U 

M 
• 	. 	New LThi, 

Al]. Principi Collectors of 
 CQntra1 Rxci3 O and 

All Diroctor 
8 	l/ZrcOUc Cc;Ijr4or All 	

prtnt  Cefltr1 Uo&d of xcj 	• 	
unthr.  

Cutorn 

• 	SUbJnect z 	
regrdj  tronnfer 0.1 	 and ', 	

'U' 

	

fl the it t etc1j 	 Of fj  &  
Centro] IJ(m 	

iurr 	
o1fj 	und, rd Of Zxj 	and Ci r, 

?, No, A 22°l5/2057C.. 
• 	 dt, 	oll.7l3. 

E,, 

30 . £4o. A._35017/17,91  
• Ad—X.. •t. 24.1, 

4. r, 	
—,201414192 - "_' IX-1.1  dt. 2.9.920 

Z. 

(I) 

Tho 

nizly be flmdQ tHrijp if  or
COflX)81Ot0 grOUn J, J30 .necosjtt 	 • 

(h) Ln1trjoi 0ff1 	: hi 
• 	

1j) 	 -
-Off Off ore0 routi 	

i-n1vj ft, 
 Ofle 	t 4) tOfl to 3flot}ier ttho 	be 	
fiCera uld Z1iIi 	rjl 

one C 	 td bo I);rg 	
'iflothur at ptgriodic 

• 	
• 	•.-•) 	 d 	• 

-------------------------------------------- 

• 	 ,'•,• 

A 

/ \ 

In 	 of a ll 
e indjctd in the 	

thQ f01iL-j tione/idO1in 	re iscued in co flUOlidfltOd for?n for 
regulating  the transfers 

cin(i dputtj0 Of Group; 	: an<'i I) Off1cer In tho v1rjou uttcpj 

unc],r the Cefltja1 
Board of L'cj,0 

E. 



/ 	 -20, 	
1 3 	

?t1 
!\unnut'  

0'• 	 . 

	

/ J I, 	Group °D' toff i 	OrOupbi3. 
liable to be trn9ferred rny where within th 'olloCtOrnto even thou0h it Ju.rjsfjjctjon xtL to more then one £tatG. flowavor.. frequent trno1or of Crôup I) staff ohould be avaided,  

III.postinqm of hÜb3 t eams tthOj,.0 RTAT'1011 t.  

Guidelines. COntjflod in Departit 
of oraoflne1. ( Trining'3 Offjc 
MemorandumNo. .?e034/7/e5tt(A) datnd 
03.4.e6 may he fOl1Od 

uubjot to o3mi-flistr4tjve 

llvh 

poth in any of the foi1oth Chg 	mefltiond below, on COmpl(ltjOfl 
of hic/hr nocnij tenure, be ostt:d to 
form ltion/ 	ztjc, /a abignm6nt other than thoa, rnrJntjon(d hcr below 

() 	J'irportv, 

.cJ..A • i, 

NCB/D(/113 ETC. 	 :. 

The of ficors so poted In any 
Of th 	aid a'sD iqn 1 r- 15 nt 8  will be required to complete the NCOOljfl7 OU" 

	

 yôar 	 parjo of not less r 	 t'ha two 
the afotoj ohrge, efbig considered for re-postjn to any of 

ujro rnjd<th, coOli 	Lprjod etc, 
j'o ier to rolzy the"co 

an 	 oling ott" period for ic€r with rferoncu to the chrgc.a tnentjoned In par-a TV ahil be eYorcjj by the D1rctr 	i r1 Oncrried, in COnnultutjon with tSc Jkc oC lhci I ptt.nt 'i t)i, Officir in quc,ntjon1 



Anneuroofltd.) 

(b) 	he docicion to extend the nortn1tOflU 	$ 

The docie ion to extend tho flOtZfl8l tenure etc. 

will be govrnod by thu proviaiOflO of 
rcruit1fleflt rulea and the 

on the tenure/depUrti0fl/eti'0 inztruc 
tions of the !3ouad as the. cue may be. 	. S  

v. 	Trfl8ferS of Azo'1aEIOflS of (.entral Uovornment ZmployuO.. 

In regard to te trnsrurs of Office bearers 
of the recognised Unionb//\5SOCitiOfl8 the instrt1C 
tion?i contrined in the Department of Personnel 

•rttin1ng's 0.14. No. 27/3/69Ett.(B)at0d 8.4. 
1969 ahold be observed strictly read with future '. 
mnmontø, if rny. 	 . 

• 	VII. Notwith9tanding the in,3tructiom contained in 
paragraph3 (I), (Ir), (iIi) 4  the Heeds df the 
Doprtbent will have full authority/ ower to 
tran'fei nofficr on adtniniotrOtiVetCOU 1P 5 i0  
ato • çround3. 	 .. 

The Heads of the De,artInent willalcohe the 
deciding puthority its to whtit would 
ai: icult posting depending on the loçol conditiofla 

- 

posting of ,off icers at ttoa places, es dedme 
neceasary for edmiii1strtivc r uireminta and 
ex.tenci 	of jorvice. 

VflI.Ocnorul i 	 . 

(i) 	(3cnt3rol trinsfrs should be offflctCd at the 
end oC the academic year and orders tharefor - 
should be i3uUd sufficiently in QdVflC. 
Order!s jj,n.:d, ot1•rwisn uhould cóntuin 
raonaOfi record, . . 	. 	.. 	- 
.......... 
Cficorn who Are du to ritir9 within two 

\( 	 yor; or so, n'ay not be trnforrod from 
their utrto/ditrict or frorn.th& pràximity 

of tho station whro they propOSU to 3ettic3 

down 1tt(r rtircIILnt., :Co 	whol uru pOfted 

iiy froii n ucli a &ttiofl may, 3.1 they so 
t\ 	

requct be brou'ht to the proximity of that 



/ 	.. 	 —22— 	 . \AI 
Atnourc (contd,) 

station within lt c ne yr or so o their 
norvic, All thi will, howevor, be ubjuct to dminjstratjve raquiro,on,1 	

1 
 

For thn purpose of trangfor, thastay of an 
offjcr at a pQrtjcuiar station ohoulci be 
cQmpued with roference to the totel poriod ,  of his continuoun stay at that 

Stl 0tion rugard 
1003  of the ditferont poto h1c1 by him thore, 

2* 	above i11ntrucjjo1 	ple 	foilowd scrupulously. 	 -
. •. 

Pleee QCknOWlOdge the roceipt of this  

Ours f 11 1 thiU11y 

/R 	tllTftA) 

	

. 	
•- 	UN1 

Centr 	)3o'ircl oi 

Copy to rcgjn 	Anoociti/ 	of Group !B' 'C' and .'i' 5thff. 	. 	. 	 . : 	- • 

Ilh.,jh10 
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1 : '  . 

cx  0 	D A T A 

.(a) Name of the ofirer :-S 	-K 	TEtJ. KUIV1AR 	L A l< A k 
. (in Blockletter3) 	. 

(') 
De3ignatiofl  : 

(c) EducatiO'a1 Qua]J1jêátiMn:-  
(d)flateofappintmentd-:-  

:... 	 * 	 . grade. .....•- 

( 	flat 	.c 

Appointmcnt. in..hi 	rgrds :.... 	L 	
:•. 

. 
flato of Birth. 	.... .••- 	o-S-O3---ifl7...- 	............ 	•..... 

2.Namr. o 	Hro towr 	e Stat. - 	 rov t 

3.P.-rrna.nent 	ad'rss. 	... ......... -. -' 	G\ 	L 	G1.'TO 	:- 	• 

4 jae of -et iof any - - - 	,cj 	 e. 	 Cv 
(show.ng the name of Deptt) 

S.Traninç-prgr;unrne attacheL ........-t---J.ca.tion-. ..Nan 	..f 	 .... 	

:. 

•(Li.st out location,duration 
.. n& sujct) 

Course. 
(9 	- 	VL1 

WA. .kwrs rore..j'rd, 	.f any 'i)() 	Ci4,tcfli4 'C.' 	 - 

7 .His torofstIztgsIc'-entrj- - 

Sil 	Statioi. --.-• 	-Pt he1'. 	Fr.m 	7T 
No. 	(Namefthe _Unit) _ 

Jic) 154.c-to  

8 

j 	A JeG, 4 	' .&-t  

-0•- 	.o 	6 	90 	. 	icI,j 	l .5 	-1.J-.' 	oCO 	S+.4' 
.. 

21 	S 93 
_ 	., 	-.. 	 .......... -. 

- -r •0, 	 9 Li  oil°' 	- 	- 
..... .. 	.kcn-8ar 	1)11cN' •s.-rL: 

10 	 c( i- 	 ti 	, 	: 	it 

._')• 	 •..• 	.. ........... . 	•.. 	- . 
- 

Station: Kornmc 	. . 
1 	&-hr'ot... Ltç. 	MaJ2kc 	•. 

-.,.. 	Siw&ture of -the tOific iai.. - 
. 	with. d.SJ4natjOtfl. 	. 	. .D.tc 	.• _.9_£- 

S. ForwardingOff leer's _orcurents: 
1)Parflicu1ars furnished above ar', verified and found to be'corre't. 

rit  

* - •:. 	• 	• 	• 	 - 	." 	ltwe. 	• 
Name &desnat ion, of Forw&rrling author it. 

.*.... :.-. •. 

4  

- --_-1 - - 
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_LOfCTPJ 	JXCI$E I 	s. 	...; ;;5 '  

- 	 3T3iI 3IiM3NT ORD4R NO 16 /2000 
• 	i\ DTED SIILON THE 

/ 	 •'.'-. 

• 	Subject 	"Estt Transfer, Posti 	nd adjustment in the 

	

rrd of Insectors 	order rérdthg 

The foI1oing Tansfer, posting and adjustment in • 	the grade of Insector o Customs & Cen€ral Excise a 	hérCby ordered with iwnedjate effect and until further orde±'s. 

Si. 	 Name 	 From 	 To 

	

___ 	 — 

N. Bhattacharjee 	Imit.cn DiV.l::Qffjbe 
Guwahati Cus. Div. 	Silchar •C.Ex. Div. 

R. Chakraborty 	 s unit- 	-. 	O/oComrnr .Appeas 
Ka1-11n1 Cus. Div. 	Guahatj. 

3, 	SwLrup Sharma 	 oaiUnit • 	-Dvn1. Office 
Cus. Hç.rs. Shillong 	CT-orhat 	Div. 
___ ___ 	

0/a_CoTLmr.Aea1s 
Guwahatj C.x.Djv. 	GuwaEj. 

5. 	T C. Gayan 	 O/oCor. ppea1s 	P3C-IRanae 
Guwahatj 	 Guwaha-ti cus • Div. 

S. 	RK, Ds 	 Silohar_C.P.F. 	Djvni. Office 
-------- -------  ------ 

  -------- ... Karig.anj us.Div.- 	i1cher C.x. Div. 
7. 	C. SiSWaS 	 TeChfjcal Branch 	Qart,ala'Ranqe  - 	 rtaiaD1V, 	- s i1ch 	x • Div. 

G.C. Debbarma 	
• ArtaarportDhaxinanarr 
Agartala Cus. Div. 	Silchar C.x.Djv. 

• 	91 	R. Hazarjka 	 li ga rtala 	C.s. 	Acartala-Ran 
A9at4laCus. Div. •  SW]char C.x. Div. 

Chakraborty 	 Pi-sposa1nit 	•arlaRane 
AçEtaia Cis. -iv.. 	-ilchar CIEX.D±V. 

11. 	R.P. Chanda 	 hraRe 	•rtalare 
• SJ&ohr -C.Ex. Div. 	Stichar C.x. Div. 

12, 	T.K. Sen 	 Urit 	 la RaLnge - 	Agart1a Cus. Div. 	Siichar C.1x.D1v. 
?iokesn Dey 	- 	Dharrnanaqar,p 	• 	art anagár_Rarij 

(arirngan Cus. Div.Siichr C.Ex Div. 

$.K. Debnath 	• 	crta1aAjo 	 Range  

	

• 	• 	igattaJa Cus. Div. • 	S.ilhar C..x. Div. 

Contd . ./2 • 

hi 

•j 	
1 
 0 



-- 
- 	 I 

Ra arsh Choudhu.ry 

L. (ralc 

.r Chacrborty 

AqO. Oi 

.Iiiur 

j. ;.iazu.der 

T u an z a kh up 

$. 

Ji.J. 

i).J. $ir.ha 

N.2. Choudhury 

J.2. Sharma 

1¼. HUS5ain 

S.K. Saha 

3..K. 	aikia. 

Amdadul Islam 

Clu-curn-VIG 3r. 
I-iqrs. Office Shg. 

C:ni:ura LC3 
LL.ia C.i5 	JJ1V 

LS_ LJ:Lit 

h.rtala Cus. uv. 

Ct.t. 
awl 	Jiv:i. 

L:a:•JL C),CX i)IV. 

S1tJ 	i. 	- 	Divn. 

Jr 
C) uw A nt. j- 

C.JQF. 
Kari;nçani Cus. uiv. 

Kari::anj Cus. Div. 

Siicha.: C.r2x. uiv. 

nhI iij 
$ilch.r C.x. Div. 

isjsn I Jrii.t. 
whti Gus. V. 

. 	• 	• C) 
C..x. Jçrs. Shq. 

Tnchnical branch 
C)uw3hati Cus. Divn- 

Ghas_, a,P.are,. D.C.S. 
Guwahat.t Gus. Div. 

Mankuchar P.P. 
Guwahati Cus DiV. 

Ghara L.C.S. 
Guwahati Cus. Div. 

A/s Unit  
Guwahati Cus. Div. 

Law Drench ___________ 
Guwahati Gus. Div. 

Audit Branch 
C.Ex. Hcrs. Shg. 

Divnlo Office 
Silchar C.Ex. Div. 

T.  Guwahati C.Dx. Liv. 

Silchar Divn. Office 
Lilchar C.Ex. Divn. 

Ranqe 
Jorhat C.Ex. Divn. 

Jorhat C.Ex. Div. 

Guwahati C.Ex. Div. 

Guwahati. 

Technical 3ranch 
Guciehati C.Ex. Div. 

Stbsacar Ranae 
i6 

Silchar C.x. Liv. 

! 3C Rane 
Diboi C.2x. Div. 

Dhubri C.Ex. Div. 

!)ivnl. Office 
(Juwahat C.Jx. DiV. 

Guwahati O.x. Div. 

Jairoad_RL 
Guwahati Cus. Div. 

- 
Guwahati. C.Ex., Div. 

ia::4iroad  
Guwahati C,Ex. Div. 

Guwahati Caa. Div.. 

BarpetaRd 
Guwhati C.iEx. Div. 

Naqeon Range. 
Guwahati C.Ex. Div. 

Divni, Office 
Dhubri C.Ex. Divn. 

Gntd. . ___ 



I/X 
—: 3 ;- 

H. Gos'anj 

Guwftitj Cs, Div. 

D.P. Singh 	 Statistics 3r. 
Hqrs. Of Lice si- 

kiaJj Ie 
Thzpir C.c. D±vn. 

Cha]4oLriA7E 
Dhubrj C.Ex. Divri. 

K. Goswamj 

AK. Das 

N.N. Deka 

115. K. ahuyan 

3.2. Borah 

J.M. Haok!p 

K..K. Ma1.kar 

Adhikar-j 

46. 	V.S. D.iengdoh 

Ms. T. Shyla 

aw.Ke Roy 

49,. 	, Kumar 

SQ, 	LiN. Kham 

5, 	T..Q.. Hapkip 

52 	qH, Heokip 

53, 	Ngulkhoman; 

54. 	?. .Roben Singh  

5.. 	L. Si.rite 

2-\udit Tarinch 
H(rs. Oflice Sncz. 

Lav/Disosa1 
Diapu C.s. Llivn. 

R.B.6, Rari 	_____ 
Digboi C.I'x. Divn. 

Technjc1 3ranch 
Guwahaf C.Lx. Djvri. 

Dibrugarh C.Ex. Divn. 

izaw e__ 
Silchar C.x. Divri. 

Dawkj L.C.S. 
Shg. Custong Divn. 

• ____ 
Sh1110 	Cis. Div. 

Shillong C.x. JiV.. 

Technical Br. * 

liciphal Cs. ivn. 

Moreh C.P.F. 
Imphal Cus. Divn. 

Divnl. Office 
Tinukia 	Divn, 

Divnl._Office 
Jorhat C.x. Djvri. 

R.B.C.Rar 
Tinsukia C.Ex. Divn. 

Divril. Office______ 
Digboi C.Ex. Divri, 

Divnl. Offic& 
Tinsukja 	Div. 

- 

Siichar  

Hqrs. Shi11on. 

Shillong C.Ex. Divn. 

ip 
• shffl. 

hi110ng C.Ex. Div. 

hii)..ong C.Ex. Div. 

Pib±ugarh C.Ex. IJJv. 

Digboi C.]:x. Divri. 

MarrjtaRange 
DigboJ. C.Ex. Divn. 

Digboi C.Ex.. Divn. 

Divri1. Office 
51TC. Divn. 

Divn1,_Office 
Diboj C.x. Divn. 

DWvn1 Office 
Tinsukiac,x, Div. 

icrr5. 	Jrilt 
ii; TTF0FEJ. 

Cus. Hqrs. hi1.1ong. 

Shillon'g C.I'x. Divn. 

Imphal Cus. DIvn. 

Moreh C..F. ____ 
Imphal Clus. uivn. 

Moreh C.i.p, 

4/S Jnit 
L-nrT5: 	-.--- 

Contd,. 
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71, 

Naren aze.rika 

R.K. Sarah 

S:ar 
Jarhat C.;<. lJivn. 

Do iajil i°J?J .. -. 
Tazpur  

Kurimganj Ccs. Divri. 

P. 	 rld 
C.x. iqrs. 3hiliorig 

tudjt 3ranch 
C.x. i-icrs. Shillong 

Au.it 1-3ranch 
C.Jx, Hrs. Shi1lon 

• A:' • 	• C) 
C...x. ;icrs. Shi.11ono 

Perrt 
k\ar1mcan C.is. Divn. 

89. 

68. 

0.', 

66. J. Lyngdoh 

S. L'iushaharv 

!S. 	. Nonbi. - j 

7.3. Jhattacharjee 

5i 
	

7 .  
11 • 	Th 

• 	I 
I 

*4 
/ 

I 

p 

56. 	C. Zorningliana 

Acharjee 

58. 	. Roy 

39. 	J.Li. Paul 

60.. 	P. .orbora 

3.K. Bhatecnarjee 

3.. 	S. Dab 

63. 	P. Ghsh 

34. 

.-. 	4 '- 

Irnphal C.is. uivn. 

Tillabazär P.P. 
Karirnganj Cus. TJiv 

Technical Jr. 
KarTmganj CuTTv. 

Karirnganj Cus. IJiv 

Badpur C..P.F. 
Karirnganj Cus. Div. 

Fulertaj. C.P.F.. 
IKarirnganj Cus. Div. 

Sutarkhandj  
Karirngarij Cus. Uiv. 

Technical Lr. 
KarimJanj Cus. Liv. 

Divnl. Office 
Tinsukia C.Jx. Divn. 

peal S 
Guwahati. 

ange 
TezpurC.:x, Divn. 

Tezpur C.Ex. Divn, 

Dada rpurRa  
Silchar C.Ex. Div. 

Divril. Office 
Digboi C.Ex. Divn. 

Lt_Rane 
Shillonçj C.x. Div. 

Divnl. Office 
Dighoi C.Ex. Divn. 

Divnl. Office 
Diboj C.Ex. iJivn. 

Clut-ta Law Cel of1 . 

3hg Cornnissionerote 

'-djudication Jr. 
C.tX. 	Shillong. 

2iPL-II Rane 
Dhubrj C.x. Divn. 

Technical Jr. 	- 
Hq:s. C.2. Shillon:. 

Guwhatj C.Jx. Liv. 

Divnl, Office 
Dibruarh •C.Ex, Div. 

2lcj Ra____ 
Tezpur C.x. Divn. 

1-1 the rer entatios submitted by the Inspectors have been consjderd and acceded t, to th extent possible. 

sd/ .: 

( ,Z. TOC}-U-iAWNG ) 
COitv1I33io:\ll 

C1'itL, -zxCI ,- E 	SHILLO:.JG. 
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The fol1owjri; officers 	in 	th.:3 	jrad. 	of Ins5ctors are herer 
pic 	t ipos1 of Co.ijorr of Customs, 	 Shi1lon. 

ofo5 t i fl g 

i<.. 	aloo Ioctjo 	Ce1 
32, aish 	.Thattch. rjee Audit. 	.3r..nch., 	qrsshjIjc. 
33. . 	uy Choudhury orpefQ Re.nge. 

3.C. 	ncai arpeta Road Rntje 
35, hul 	ajudar Divisional 	/E, Guwanti 
06. •C. 3narua Tecn,jrnc, 	Duw,a1ati 

agaon Rane 
08. hiresh Janiroad flne 
09 • .L. 	3inna iaen Range 

3. - 	aiia 
11 . iflU 	uta C, o Comr. 	ppls. Guwahati, 
12. nab 	C. 	racrt P.C-lI iange, 	uwhatj 

3 • 2ara 	Pogu 3ibsa:3ar 	Thn;e 
14, ahana Jorhat Rune 
15. . .R. 	ath VaLn/..udit, 	D hui 

url 

hubrj 
28, 	- Cnkrandu 	.ruh 71 jia-ITT 	RTu.e 

a •.'i.r.u..:ia.-ii 	Rngc. 

$1i 	nacacorj :t i!uka2 
12. ivuj ± 	1una oh. 	.ranch, 	TisuJcja. 23. inaya 	hattachrj ae 3,2, 	$ilchar Dilsion. 
20, ChaMpa 3home 3ilcha.-i 	Rn;  è. 25 , rnt. $hjbanj 	hattacarjee 	$ilchar 

 
ng: 

T.. Roy 
3nCurpur Rne. 

 A. 	ohthmj1on Cj 	.ranch, 	3h1•l long. 28, 3t. 	$yiij•e•h CI 	raricb 	$h±l3 294 
Oranth, 	3hiiong. 30. $heikh Laloo Shillong 	ane 

31, Dsish 	o1ak hj ilfl; Divis.ion  
 

 
-icrarn $hunkar Cntrol Room, 3hilidng 
V. 

Jra:nch, 	Shillong.  ±rth 	uruah hrs 	'udjt Jnit,•uwahtj 
35 . Cakrao.rty R.2. 
36 . 

. 	hange,. 
uc.an 	r.uah Lucndi. Range. 

37. 1anabar 	anik A:ir•ia Range 
3. 

 Range 
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'S 

• . 39 	
. 	 L •rorty 	 tiaLnge. 

4 . 	 •.T. iivinqstorie 	•ra1& Range. 

L)ulal howujck 	 .artala Iahe i .  

inik1&l Ch'cudhury 	 (ane. 
43i 	i.i- . 	oih 	 o1ziht flnje-Ii 
-4. 	.joy Jhosh 	 :q rq 6 ijjt:Jnjt, 3uwehti 
-: 	 JC1)fl )as 	 PLC -I k:nce, G.iahatj. 

inta .ajk 	 Technjclrarich, Guwahati. 

t... i'as 	 Mnçja1dai R.in;e. 
:3.0. iatn 	 CiaUj nti-Evasion 
bil touf 	 aon Rnçe. 

The cficors posted n th 	djt :rnch., with peia1 
y.±i1 be r.lieved 	cle'ion D f their tenre 

- 

• 	 . 	 . 	

(L 

( 	 : 
JQL:T CC1I3SIONER  
:ct &, CTRAL LXCISE 

C.o. 	 ated 

• 	Copy - k~)rwar(f ed for 	ion and nëcsary action toz 

I • 	The Co...issjorier (Custois) , 	 , 	 rs . 	 hilloncj 
2. 	The io1rt 	 (Tech.), :-irs.o:fice, Central 

Ci$e, Snillong. 

3, The ssj5tarit Conuissjoner ok Cus./C.'x________________ 
Cs,1C.x. 	i s. 	The COPY meant for th concerned 
officer(s) is/are encosed 

The ssi.tant Cc.ninjssioner, Customs/C.Excjse 
 

- rs.OfE:.ce, Shil,lorig, 
The C.1. o Custtr 	Certrul xcise, Srhillong. 
The .A.u. of Lu$to:1s & Certra1 ixcise., Sh1ilon.g 

7.. 	Shri/3.J 	
• 	 for co.-npliance. 

ccouts 	& II,T.I & LItConfdl.r./CiUcümvi. r. of 
••rs. Qff:.ce, 5hj.Llor:, 

heJenr1 Secretiry ?  rouj2 'C' ixecutiveOfficers' 
• 	.ssQciiticn, CUStOLIIS& (entral ixcise. S'i]lbng. 
O, 	iard File, 	 - 

• 	 . 	

•( .::i•. 	•LR 	) 

• 	 JOI::T tOiiISIOiER (P&v) 
& CETR.tL :::cIsE 

s:ILLo1:G. 


